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REJOINDER TO REPLY BY AKSHAY 

JAGTAP FILED  

DATED 08-JUNE-2026 

1. I, Mahesh Kunkulol, age about 46 years, working as 

Group Head - Real Estate & Infrastructure for Bajaj Finserv 

Limited duly Authorised by the Resolution passed by the Board 

of Directors dated 24/04/2024 of Bajaj Finserv Ventures Limited 

(a Wholly Owned Subsidiary of Bajaj Limited) to represent Bajaj 

Finserv Ventures Ltd and submit as follows (Respondent No.7) 

hereafter referred to as “R-7/PP1”.  

A.  PRELIMINARY SUBMISSIONS 

2. This Rejoinder is filed by Respondent No. 7, the 

Applicant in Interlocutory Application No. 221 of 2026, in answer 

to the Reply / Objections filed by the Appellant. The contents of 

Interlocutory Application No. 221 of 2026 are reiterated and 

reaffirmed and are not repeated herein for the sake of brevity. 

Save and except what is expressly admitted herein, every 

averment, allegation and contention contained in the Reply / 

Objections which is contrary to or inconsistent with the case of 

Respondent No. 7 is denied as false, misconceived and 

unsustainable in law and on fact. 

3. At the outset, it is submitted that Interlocutory 

Application No. 221 of 2026 is a threshold objection to the 

admission of the Appeal resting on two independent and self-

sufficient grounds:  

▪ first, that the Appellant is not a bona fide litigant and has 

approached this Hon’ble Tribunal not for any environmental 

cause but to pursue a private commercial grievance arising 

 
1 PP: Respondent No. 7, M/s Bajaj Finserve Ventures Ltd. - Project Proponent 
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from his failure to secure excavation / works at the project 

site; and  

▪ second, that the Appeal does not raise any “substantial 

question relating to environment” within the meaning of 

Section 2(m) of the National Green Tribunal Act, 2010,  

▪ the subject matter falling for regulation under the MRTP Act 

and the UDCPR and not under any enactment specified in 

Schedule-I to the Act. 

4. The Reply / Objections does not meet either 

ground. Instead, the Appellant has, on the one hand, sought to 

characterise the contemporaneous documentary record of his 

own conduct as “collateral”, “irrelevant” and “defamatory”, 

while conspicuously failing to deny the determinative facts; and, 

on the other hand, has impermissibly imported into a reply to 

an admission-stage objection an elaborate set of merits 

contentions — concerning the adequacy of the hydrological 

appraisal, an alleged “suppression”, and the impleadment of 

group entities — which find no place in the Appeal as originally 

filed. The very fact that the Appellant has been driven to 

construct, for the first time in reply, a case of environmental 

“deficiency” out of Respondent No. 7’s own annexures is the 

clearest demonstration that the Appeal as filed disclosed no 

substantial question relating to environment, and that the 

Appellant is now endeavouring to manufacture one. 

5. Without prejudice and by way of abundant caution, 

Respondent No. 7 expressly reserves its right to file a detailed 

reply on the merits of the Appeal, including upon all questions 

concerning the Environmental Clearance, the hydrological 

assessment and statutory compliance, as and when the Appeal 

is taken up for consideration. The present Rejoinder is confined 

to the limited question arising in Interlocutory Application No. 
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221 of 2026, namely the maintainability and admission of the 

Appeal, and nothing contained or omitted herein shall be 

construed as an admission on the merits. 

B.  THE APPELLANT HAS NOT DENIED THE FACTS 

DETERMINATIVE OF HIS BONA FIDES 

6. It is respectfully submitted that the bona fides of a 

litigant, once seriously and substantially put in issue, cannot be 

ignored, and the Hon’ble Supreme Court has in terms so held in 

State of Uttar Pradesh v. Uday Education and Welfare Trust. The 

Appellant’s Reply, stripped of its rhetoric, does not deny the 

facts upon which the objection of want of bona fides rests; it 

merely seeks to re-characterise them. 

7. Solicitation of works preceding any 

environmental process: The Appellant does not deny that he 

addressed the communications dated 12 / 13 April 2024 

(Annexure-L to the Interlocutory Application) to Respondent No. 

7 / the Project Proponent. His explanation that these 

communications were a mere enquiry into the Project 

Proponent’s “publicly proclaimed” sustainability commitments is 

belied by the documents themselves and, in any event, is wholly 

destroyed by his own chronology: on the Appellant’s own 

showing (the List of Dates in the Reply), the Terms of Reference 

were applied for only on 26 July 2024 and granted on 12 

November 2024. The Appellant’s approach to the Project 

Proponent in April 2024 thus preceded the very commencement 

of the project’s environmental appraisal process. There was, at 

that date, no Environmental Clearance, no public consultation 

and no environmental cause to espouse. The inescapable 

inference is that the Appellant’s interest in the project 

was, at its inception, commercial and not environmental, and 

that the professed environmental grievance is an afterthought 
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conceived only after the works were not secured. 

8. Withdrawal of Appeal No. 523 of 2025: The 

Appellant admits that Appeal No. 523 of 2025 was withdrawn on 

4 November 2025 (Annexure-A). His contention that no 

document of “settlement” has been produced misses the point. 

Respondent No. 7 does not rely upon any written settlement; it 

relies upon the conduct itself — an appeal instituted in person, 

withdrawn through an Advocate engaged for that very purpose, 

with liberty to re-file sought and thereafter never exercised. 

Such conduct is consistent with a grievance that stood resolved 

or abandoned, and is inconsistent with the genuine and 

continuing environmental concern the Appellant now 

professes. 

9. The Speciality Landmarks proceeding: The 

Appellant admits, in substance, that he instituted the Original 

Application of 29 October 2025 against M/s Speciality 

Landmarks Pvt. Ltd. (the “Mantra Magnus” project at 

Mundhwa) and did not pursue it. What the episode does 

establish is the very pattern complained of — the 

institution of proceedings against developers, followed 

by their abandonment. 

10. The pattern of RTI enquiries followed by 

complaint: Respondent No. 7 does not, and has never sought 

to, curtail the Appellant’s statutory right to seek information 

under the Right to Information Act, 2005, and the order of the 

High Court of Orissa relied upon by the Appellant (concerning 

restrictions imposed upon a frequent applicant) is therefore 

wholly inapposite. The objection of Respondent No. 7 is not that 

the Appellant has exercised the right, but that the 

documentary record discloses a recurring sequence — the 

filing of wide-ranging RTI enquiries, followed, upon the 

1299



6 

contract not materialising, by a complaint devoid of any 

pleaded substantial question relating to environment. It 

is this pattern, and not the mere number of applications, that 

bears upon motive, and that this Hon’ble Tribunal is entitled to 

take into account under the test laid down in Uday Education 

(supra). 

11. The following chronology, none of which the 

Appellant denies, illustrates the foregoing: 

Date Event Relevance to bona 

fides 

12 / 

13.04.2024 
Appellant’s e-mails to R-7 / Project 

Proponent soliciting excavation 

work (Annexure-L). 

Solicitation of works 

precedes any 

environmental process. 

26.07.2024 ToR applied for by the Project 
Proponent (per the Appellant’s 

own List of Dates). 

Project’s EIA process had 
not begun when the 

works were solicited. 

16.07.2025 Impugned Environmental 

Clearance granted 
(EC25B3813MH5661182N). 

Cause of action under 

challenge. 

13.08.2025 Present Appeal No. 529 of 2025 

(WZ) filed. 
Filed after the works 

were not secured. 

02.09.2025  RTI Application — 

29.10.2025 Original Application against M/s 

Speciality Landmarks Pvt. Ltd. 
filed and not pursued. 

Pattern of file-and-

abandon. 

04.11.2025 Appeal No. 523 of 2025 

withdrawn; liberty to re-file 

sought, never exercised 
(Annexure-A). 

Withdrawal without 

adjudication; 

abandonment. 

12. For the foregoing reasons, the Reply / 

Objections does not displace, and indeed confirms, the 

facts upon which the objection of want of bona fides is 

founded. The re-framing of these facts as “collateral” or 

“defamatory” is itself an attempt to deflect scrutiny from 
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conduct which the Appellant has been unable to deny. 

C.  THE APPEAL RAISES NO SUBSTANTIAL QUESTION 

RELATING TO ENVIRONMENT 

13. It is settled that the jurisdiction of this Hon’ble 

Tribunal under Sections 14 and 16 of the Act is attracted only 

where the dispute raises a “substantial question relating to 

environment” as defined in Section 2(m), and where that question 

arises out of the implementation of an enactment specified in 

Schedule-I. The burden, at the threshold, lies upon the 

Appellant to plead and prima facie demonstrate  

(i) a direct violation of a specific statutory 

environmental obligation, and  

(ii) that the community at large is affected or likely to 

be affected, or that the gravity of damage to the 

environment or property is substantial, or that the 

damage to public health is broadly measurable. The 

Appeal pleads none of these with the requisite 

particularity. 

14. The subject matter is the relocation / canalisation of 

a minor watercourse (a nala) lying within a privately owned plot. 

Such canalisation has been permitted by the Pune Municipal 

Corporation under Regulation 3.1.1(ii) of the UDCPR, upon 

a detailed study, subject to the conditions that the natural 

alignment, inlet and outlet of the nala shall not be altered and 

that no obstruction shall be caused to the natural flow — the 

canalised flow being led to the river, which lies barely 100 

metres away, through an underpass already provided by the 

Corporation. The widening, straightening and smooth 

canalisation of a watercourse, with its inlet and outlet preserved, 

by its very nature maintains or improves the gradient and 
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conveyance of flow. This is a matter governed by the MRTP 

Act, the Development Control Rules and the UDCPR, and 

is precisely the kind of municipal town-planning permission with 

which this Hon’ble Tribunal, in Ajinkya Dilip Barne v. PCMC, 

declined to interfere. 

15. The Appellant’s invocation of Section 24(1)(b) 

of the Water (Prevention and Control of Pollution) Act, 

1974 is misconceived in an Appeal. That provision is 

attracted where a person knowingly causes or permits any 

matter to enter into a stream so as to impede the proper flow 

of the water in a manner leading to a substantial aggravation of 

pollution. A canalisation that preserves the inlet, outlet and 

alignment of the watercourse, and which is designed to convey 

storm water more efficiently to the river, neither “obstructs” the 

stream nor aggravates pollution; nor has the Appellant alleged, 

much less prima facie established, the entry of any pollutant, 

effluent or matter into the watercourse. The mere incantation of 

the Water Act, divorced from any pleaded act of pollution, does 

not convert a development-control matter into a cause arising 

under a Schedule-I enactment. 

16. In the absence of any pleaded statutory violation, of 

any measurable damage to public health, and of any material 

demonstrating substantial damage to the environment or 

property, the Appeal does not satisfy Section 2(m); and the 

principle in The Auroville Foundation v. Navroz Kersasp Mody — 

that where no substantial question relating to environment 

arises and no violation of a Schedule-I enactment is alleged, the 

Tribunal cannot assume jurisdiction — applies with full force. 
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D. THE APPELLANT’S RELIANCE ON THE 

HYDROLOGICAL / HYDROGEOLOGICAL REPORT IS 

MISCONCEIVED AND SELF-DEFEATING 

17. The Appellant has built the centrepiece of his Reply 

upon the Hydrological / Hydrogeological Report annexed by 

Respondent No. 7 itself (Annexure-K to the Interlocutory 

Application). With respect, the reliance is both misconceived and 

self-defeating. 

18. The Report was placed on record by Respondent No. 

7 to demonstrate the very opposite of what the Appellant 

contends — namely, that the drainage and storm-water regime 

of the site was the subject of a dedicated, detailed and 

competent technical study, that was placed before SEIAA also, 

before the grant of the Environmental Clearance. The Report 

assumes and identifies the contributing catchment (of the order 

of 37.74 hectares), examines the topography, soil 

characteristics and runoff behaviour of the site, computes peak 

storm-water discharges for various return periods, and, upon 

that analysis, designs adequate engineered conveyance — an 

open channel of the order of 2.5 m × 1.2 m, or alternatively a 

Hume pipe of adequate diameter — to carry the post-

development flows safely to the river. Far from disclosing any 

failure of appraisal, the Report is itself the appraisal. The issue 

that has been considered by the experts and is admittedly 

in the authority of PMC as per UDCPR, can’t be raised in 

appeal before Hon’ble National Green Tribunal. 

19. The figures upon which the Appellant fastens — that 

the carrying capacity of the existing nala is of the order of 0.70 

m³/s at entry and 2.48 m³/s at exit, as against an estimated 

peak discharge of the order of 3.0 m³/s — are design inputs. 

The very purpose of computing the carrying capacity of the 
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existing section is to determine the size of the conveyance 

required; and the recommendation of an adequately sized 

channel or conduit is the engineering answer to that 

computation, not an admission of environmental harm. To read 

a design calculation as a confession of illegality is to 

misunderstand the elementary purpose of a hydraulic study. The 

further recommendation of detention / retention storage, 

emergency overflow, energy-dissipation and other safeguards, 

and of periodic review against changing rainfall, reflects 

conservative and climate-resilient design — is again, mitigation, 

and not violation. 

20. At its very highest, the Appellant’s case on the 

Report amounts to a difference of expert opinion upon matters 

of hydraulic design — whether the assumed runoff coefficient 

ought to have reflected post-development conditions, whether 

the recommended conduit diameter is correctly sized, and the 

like. Such a difference, even if it existed, does not raise a 

“substantial question relating to environment”; and, in any event, 

this Hon’ble Tribunal cannot, consistently with State of Uttar 

Pradesh v. Uday Education and Welfare Trust, substitute its 

own assumptions for a technical assessment duly carried out 

and placed before the expert appraisal body, absent any 

demonstration of illegality, irrationality or procedural 

impropriety. Significantly, the Appellant has not tendered a 

single contrary hydraulic study, hydrological model or 

expert opinion; his bare assertions that the Report “fails to 

assess” various consequences cannot displace a study which 

was, on the Appellant’s own showing, placed before SEAC-III at 

its 215th Meeting and before SEIAA. 

21. The Appellant cannot be permitted to approbate and 

reprobate — to rely upon the Report to assert that a substantial 

environmental question arises, while ignoring that the self-same 
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Report records the very engineering safeguards designed to 

answer the apprehension he raises. The Report, read fairly and 

as a whole, demonstrates that drainage and storm-water 

management were comprehensively assessed and provided for, 

and thereby negatives, rather than establishes, the existence of 

any substantial question relating to environment. The whole 

purpose of the sanctioned building plans from 

Corporation and EIA, EMP and conditions of EC is to 

ensure safeguards for the protection of environment. 

E.  THE APPELLANT’S RELIANCE ON RESPONDENT NO. 

7’S OTHER ANNEXURES INVERTS THE BURDEN OF 

PROOF 

22. The Appellant’s treatment of the Consent to 

Establish, the Minutes of Meeting of SEIAA / SEAC, the SEAC-III 

215th Meeting presentation, and the communications of the 

Storm Water Drainage Department / Pune Municipal Corporation 

suffers from a single, fundamental error: it inverts the burden 

of proof. Respondent No. 7 placed these documents on record 

to demonstrate that the project was appraised and permitted at 

every successive stage — by the Pollution Control Board, by the 

Expert Appraisal Committee and by the State Authority. The 

Appellant’s repeated refrain that none of these documents 

“conclusively” proves compliance, or does not “by itself” 

establish the absence of environmental consequences, reverses 

the settled position: at the admission stage it is for the Appellant 

to plead and prima facie establish a violation, not for 

Respondent No. 7 to re-prove the legality of an Environmental 

Clearance which carries a presumption of regularity. Taken 

together, these documents evidence the application of 

mind by the statutory authorities; they do not evidence its 

absence. 
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23. The communication of the Storm Water Drainage 

Department, and the reference therein to Regulation 3.1.1(ii) of 

the UDCPR, far from assisting the Appellant, confirm that the 

canalisation was considered and permitted upon the express 

conditions that the alignment, inlet and outlet of the nala be 

preserved and the natural flow not be obstructed — the very 

safeguards the Appellant invokes. That the existence of the nala 

and the proposal for its canalisation were squarely before the 

authorities is not a matter of concealment; it is a matter of 

record, and was appraised. 

24. As regards the e-mail correspondence concerning 

M/s Godrej Properties (Annexure-D), Respondent No. 7 placed 

it on record not upon any environmental issue but upon the 

discrete question of the Appellant’s credentials and commercial 

orientation. The Appellant’s own explanation — that the 

correspondence pertained to “vendor evaluation” and “vendor 

qualification” — itself confirms that his dealings with developers 

were directed towards securing construction-related work, 

which is the precise matter going to his bona fides. 

F.  THE JUDICIAL PRECEDENTS RELIED UPON BY 

RESPONDENT NO. 7 APPLY SQUARELY 

25. Ajinkya Dilip Barne v. PCMC (O.A. No. 138 of 

2025, Order dated 21.11.2025): The Appellant’s attempt to 

distinguish this decision in fact concedes its application. The 

Original Application there was declined because the 

applicant produced no material to show that the nala formed 

part of an official drainage system, established no statutory 

prohibition against the permitted relocation of the nala 

within the plot, and did not challenge the municipal 

permission authorising such relocation. Each of those 

features is present here: the Appellant pleads no specific 
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statutory prohibition, tenders no contrary technical material, 

and does not challenge the Pune Municipal Corporation’s 

permission for the canalisation. The decision is on all fours. 

26. State of Uttar Pradesh v. Uday Education and 

Welfare Trust: The decision assists Respondent No. 7 upon 

both limbs — first, that the bona fides of a litigant approaching 

the Tribunal, once seriously raised, cannot be ignored; and 

secondly, that the Tribunal may not lightly disregard, or 

substitute its own view for, an expert technical assessment. The 

Appellant’s reliance upon the “judicial review” observations is of 

no avail, for he has demonstrated no illegality, irrationality or 

procedural impropriety in the appraisal — only a disagreement 

with it. 

27. Subhash Kumar v. State of Bihar: The principle 

that a proceeding instituted not in the public interest, but to 

advance the litigant’s own personal or commercial interest 

under the guise of an environmental cause, is liable to be 

dismissed with costs, applies directly. The Appellant’s 

protestation that he “seeks no commercial benefit” is answered 

by his own antecedent solicitation of works from the 

Project Proponent; his denial is a re-characterisation of that 

solicitation, not a denial of it. This crucial relevant fact was 

deliberately supressed by the Appellant. 

28. The Auroville Foundation v. Navroz Kersasp 

Mody: For the reasons set out in Section C above, no substantial 

question relating to environment arises and no violation of a 

Schedule-I enactment is alleged; the assumption of jurisdiction 

in such circumstances would be untenable in law. 
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G.  THE PLEA FOR IMPLEADMENT OF GROUP ENTITIES 

IS MISPLACED AND IRRELEVANT TO THE PRESENT 

APPLICATION 

29. The Appellant’s contention that the four other Bajaj 

group entities named in the Executive Summary of the EIA 

Report must be impleaded is misconceived and, in any event, 

irrelevant to Interlocutory Application No. 221 of 2026. 

Respondent No. 7, Bajaj Finserv Ventures Limited, is the Project 

Proponent and a proper and sufficient contesting respondent for 

the purpose of defending the Appeal; the description of the 

clearance issued to “Bajaj Finserv Ventures Limited & Others” 

reflects co-applicant group entities and creates no necessity for 

their addition in order to adjudicate the maintainability of the 

Appeal. The contention, raised in a reply to an admission-stage 

objection, is procedurally misplaced and does not cure the 

threshold defects fatal to the Appeal; it is, if at all, a matter for 

the consideration of this Hon’ble Tribunal at the appropriate 

stage and upon a proper application. 

H.  THE FRESH MERITS PLEAS ARE DENIED AND 

IMPERMISSIBLY RAISED 

30. The averments in the Reply concerning an alleged 

“parallel proposal” and “suppression” of the pendency of the 

Terms of Reference, and the “List of Dates and Events” 

constructed in support thereof, are denied as false and 

misconceived. These are fresh pleas upon the merits, neither 

pleaded in the Appeal nor germane to the maintainability 

objection, and are sought to be introduced for the first time in 

a reply. Respondent No. 7 reserves its right to answer the same 

in detail in its reply to the main Appeal; their very introduction 

in the present proceedings only reinforces that the Appeal, as 
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filed, lacked any substantial question relating to environment 

and that the Appellant is endeavouring to construct one in reply. 

I.  FINAL SUBMISSION IN CONCLUSION 

31. For the reasons aforesaid, the Reply / Objections 

filed by the Appellant neither answers the want of bona 

fides nor establishes any substantial question relating to 

environment. The Appellant has not denied the determinative 

facts; he has sought to re-characterise his own conduct, to 

invert the burden of proof, and to manufacture, out of 

Respondent No. 7’s own documents, a merits case absent from 

the Appeal. The twin objections taken in Interlocutory 

Application No. 221 of 2026 remain unanswered, and the Appeal 

is liable to be dismissed at the stage of admission, with 

exemplary costs. There is no tenable explanation given to 

deliberate suppression of relevant facts in Appeal. 

PRAYER 

32. It is, therefore, most respectfully prayed that this 

Hon’ble Tribunal may be pleased to: 

A. Reject the Reply / Objections filed by the Appellant to 

Interlocutory Application No. 221 of 2026; 

B. Allow Interlocutory Application No. 221 of 2026 and dismiss 

Appeal No. 529 of 2025 (WZ) at the stage of admission as 

not maintainable, the Appellant being a non-bona fide 

litigant and the Appeal raising no substantial question 

relating to environment within the meaning of Section 2(m) 

of the National Green Tribunal Act, 2010; 

C. Hold that the subject matter of the Appeal falls for 

regulation under the MRTP Act and the UDCPR and not under 

any enactment specified in Schedule-I to the Act; 
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not under any enactment specified in Schedule-r to 

the Act; 

D. Impose exemplary costs and I or penalty upon the 

Appellant as prayed for in Interlocutory Application 

No. 221 of 2026; and 

E. Pass such further or other order(s) as this Hon'ble 

Tribunal may deem fit and proper in the facts and 

circumstances of the case. 

AND FOR THIS ACT OF KINDNESS, THE RESPONDENT NO. 7 

SHALL, AS IN DUTY BOUND, EVER PRAY. 

Date 06/07/2026 
Place Pune 

16 

X 

DEPONENT - Respondent No. 7 
Bajaj Finserve Ventures Ltd. 
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VERIFICATION & AFFIDAVIT 

I, Mahesh Kunkulol, aged about 46 years, working as Group Head 

- Real Estate & Infrastructure for Bajaj Finserv Limited duly 

Authorised on behalf of M/s Bajaj Finserv Ventures Limited 

(Respondent No. 7) by the Resolution of the Board of Directors 

dated 24 April 2024, having office at S. No. 20B/1B, Off Pune­

Ahmednagar Road, Viman Nagar, Pune, do hereby solemnly affirm 

and state on oath as under: 

1. I am the Deponent abovenamed, am well acquainted 

with the facts and circumstances of the case, and am 

competent and authorised to swear this Affidavit on 

behalf of Respondent No. 7. 

2. I have read and understood the contents of the 

foregoing Rejoinder, and I state that the same are 

true and correct to my knowledge, based upon the 

records, the Environmental Impact Assessment 

Report and the statutory approvals obtained. 

3. I state that the annexures relied upon and produced 

along with Interlocutory Application No. 221 of 2026 

are true copies of their respective originals. 

4. I state that the Rejoinder has been filed bona fide and 

in the interest of justice, and that no material fact has 

been concealed therefrom. 

Verified at Pune on this Monday, 06 July 2026, and I sign 

hereunder. 

Date 06/07/ 
Place Pune 

At Sr. No.: 

~· X 

ENT - Respondent 
aj Finserve Ventures L . 

6 JUL 2026 

NOTARIAL 
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Item No.4  (Pune Bench) 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 

APPEAL NO.523 OF 2025 (WZ) 

Akshay Sunil Jagtap 
…..Appellant 

Versus 

SEIAA, Maharashtra & Ors. 
….Respondents 

 

Date of hearing: 04.11.2025 
 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER 

Appellant : Mr. Viraj Pawar, Advocate along-with 
Appellant in-person 

Respondents : Mr. Shubham Rathod, Advocate and 
Mr. Rahul Garg, Advocate for R-5/PMC 

ORDER 

1. Learned counsel for the appellant has made a request to withdraw

this appeal. 

2. The appeal stands dismissed as withdrawn.

Sheo Kumar Singh, JM 

Dr. Sujit Kumar Bajpayee, EM 

November 04, 2025  
P.Kr 
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Online RTI Application

Public Authority Details of RTI Applicant / ��������� �������������� �����

Select Department/Public Authority/ ����� RO-Pune

Personal Details of RTI Applicant / ������ ������ ��������������� ���� �������� ����������
�������� �����:

Unique Id MPCB-RTI-0000002748

*Name/ ��� Raghunath Mahabal

*Gender/���� Male

*Address/�����
A 202 Chandravijay,
Tilak Road,
Mulund East

Pincode/������ 400081

Country/��� India/����

State/����� Maharashtra

Districts/������ Mumbai North East

Tehsil/������ Mumbai North East

Village/��� Mumbai North East

Location/����� Urban/����

Educational Status/�������� ������ Literate /������

Phone Number/�������� ������� 7400116222

Mobile Number/���������� ������� 7400116222

Email-ID/����-���� mahabal60@gmail.com

Request Details/������ �����

Citizenship/��������� Indian

*Is the Applicant Below Poverty Line ? /�������
��������� ��������� ��� �� ? No

Note:-/���:- Only alphabets A-Z a-z number 0-9 and special characters , . - _ ( ) / @ : & \ % are
allowed in Text for RTI Request application./�������� ������ ������ ���� ����������, 0-9 ��� , .

- _ ( ) / @ : & \ %����� ������ ������ ������ ���.

*Text for RTI Request application/������
������ ������ ���� �����

1. How many RTI are filed by Akashay Sunil
Jadhav to the Regional Office Pune and the
offices under that? 2. I want the copy of these
RTI applications and the information rpvoded
under it. It can be given in the form of soft copy
also. Any fees payable shall be paid by me.

Payment Details

*Bank Name

*Amount Rs. 10.00

*From Account Number

Ax. E1343



*Transaction Number BIC5IJJ0V154KW

Application Date 02-09-2025

Payment Received On 02-09-2025
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

Infrastructure/ORANGE/M.S.I
No:- Format1.0/CAC-CELL/UAN No.0000245069/CE/2508003652 Date: 28/08/2025

To,
M/s. Bajaj Finserv Ventures Limited &
Others, S. No. 84 Hissa No. 3, 4A, 4B/1, 5,
6, 34, 35/A, 35/B, 35/C, 35/D, 36/A, 37/A,
38/G(p), CTS No. 1215, 1217, 1218, 1234,
1257, 1258, 1268,1271(p), Mundhwa, Tal
Haveli, Dist Pune

Your Service is Our Duty

Sub: Consent to Establish for IT/ITES/Commercial building Construction
project under Orange Category

Ref: Minutes of 6th Consent Committee Meeting of 2025-2026 held on
14/08/2025

Your application NO. MPCB-CONSENT-0000245069
For: Grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is  considered  and  the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I,II,III & IV annexed to this order:
1. The Consent to Establish is is granted for period upto commissioning of the

project or 5 Yrs whichever is earlier
2. The capital investment of the project is Rs.3112.5509 Cr. (As per undertaking

submitted by pp).
3. The Consent to Establish is valid for building construction project named as

M/s. Bajaj Finserv Ventures Limited & Others, S. No. 84 Hissa No. 3, 4A, 4B/1,
5, 6, 34, 35/A, 35/B, 35/C, 35/D, 36/A, 37/A, 38/G(p), CTS No. 1215, 1217,
1218, 1234, 1257, 1258, 1268,1271(p), Mundhwa, Haveli, Pune on Total Plot
Area of 71616.78 SqMtrs for construction BUA of 614387.19 SqMtrs as per
specific condition of EC dtd 16/07/2025 including utilities and services
Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

1 EC - dtd. 16/07/2025 71616.78 614387.19
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in CMD) Standards to Disposal
1. Trade effluent Nil NA NA

 21 ofofffoof ttttthhehehe AAAAAAAir (Pr
fAAututuututuuthohohohohoooooriririririririzazazazazazazaaaatititititititionononononoooo uuuuuuundn
nnnndrdrddrdryyyy MoMoMMoMoMoMoMoMoMMovevevevememmmmemmmemmmentntntnt))))

tttttttthehheheheeeeheeehhee ffffffffffoloololololollolooollollolololllloowiwiwiwiwiiwiwiwiwiwwiwiiingngngngngnngngggnggngngngngngngng ttttttttterererererrerre
isissssssisisis ordrrdrdrdrdrrdrrrdr er:
s gggggggggggrararararaarararaarantnnnnnnn edeedddddd fffffffffforrorororrroorooo  p

li
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Sr
No Description Permitted Standards to Disposal

2. Domestic
effluent

1763 As per Schedule - I The  treated  effluent  shall  be
60%  recycled  for  secondary
purposes such as toilet  flushing,
air  conditioning,  cooling  tower
make  up,  firefighting  etc.  and
remaining shall be connected to
the  sewerage  system  provided
by local body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack

Standards to be
achieved

S-1 to S-18 DG Sets-18 x 2000 kVA 18 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr
No Type Of Waste Quantity &

UoM Treatment Disposal

1 Non-Biodegradable Waste 6238 Kg/Day Segregation
Through
Authorised
Vendor

2 Biodegradable Waste 2673 Kg/Day

OWC followed by
Composting or
Biodigestor with
Composting

As Manure

3 STP Sludge 1146.2 Kg/Day Dewatering As Manure
7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for

Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:
Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 6000 Ltr/A Reprocessing To Authorized
Reprocessor

8. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path

1 E Waste 10745.00 Kg/Annum To Authorized Dismentler
9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and

the same shall be binding on the industry.
10. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary

NOC/permission from any other Government agencies.
11. PP  shall  provide  STP  so  as  to  achieve  the  treated  domestic  effluent  standard  for  the

parameter BOD-10 mg/lit.
12. The  treated  effluent  shall  be  60%  recycled  for  secondary  purposes  such  as  toilet

flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

13. PP  shall  install  organic  waste  digester  along  with  composting  facility/biodigester
(biogas) with composting facility for the treatment of wet garbage.

 

26733 KKKg/g/g/g/DaDaDayyyyy Bio
CCoCCCCCC

111111111111146464646464646 2.2222.2.2 KKKKKKKg/g/g/g/g/g//g/g/DDaDaDaDaDaDaDayyyyyyyyy DeDeDeDeeDeDeeeDe
usuussssssussuu &&&&&&&&&&&&&&&&&&&&&&& OOOOOOOOOOththththththththhthhththtththt eere WWWWWWWWWWWWWWaaaaaaaaaaaaaaaa
raaaagegeggeggegggegg ,,,,,,, TrTrTrTrTranaaananananaa spspspspsppspspsspppororrorrorororrorro tta
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14. Project Proponent shall comply the Construction and Demolition Waste Management
Rules,  2016 which is  notified by Ministry  of  Environment,  Forest  and Climate Change
dtd.29/03/2016.

15. The project proponent shall make provision of charging electric vehicles in atleast 30
% of total available parking area.

16. The project proponent shall  take adequate measures to control dust emission and
noise level during construction phase.

17. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/INFRA2/523378/2025 dtd 16/07/2025 for construction project on Total Plot Area
of  71616.78  SqMtrs  for  construction  BUA  of  614387.19  SqMtrs  as  per  specific
condition.

18. PP  shall  submit  an  affidavit  in  Boards  prescribed  format  within  15  days  regarding
compliance  of  C  to  E  &  Environmental  Clearance.

. The  industry  shall  create  an  Environment  Cell  by  appointing  an  Environmental
Engineer  /  Expert  for  looking  after  day-to-day  activities  related  to  Environment  /
Pollution control.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 6225102.00 TXN2505004007 20/05/2025 Online Payment

 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune I
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1) A] As  per  your  application,  you  have  proposed  to  provide  MBBR based  Sewage

Treatment  Plants  (STPs)  of  combined capacity  1940 CMD for  treatment of
domestic effluent of 1763 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

 

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as  toilet  flushing,  air  conditioning,  cooling  tower  make  up,  firefighting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 1953.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5. Grandening/Other consumption HVAC - 890 m3/day
5) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the

conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.

y.
 revieeeeeeeeeeeewwwwwwwwwwwwwwwwwwwwww plplplplpplpllpppllpplplplppplplanananannanaaanaanannaaaanns,  sp
wwwwwwatatatatatata errererererere wowowowowowoorkrkrkrkrkrkrksssssssss ffofofofofoorrrrr ttttttttttt

rrrrrrrrrradaddadadadadadadadadadddaadeeeeeeeeeeeeeeeeeeee efflefflefflefflefflefflefflefflefflefflfflefflfflfflfflueuuueueueueueueeeeeueuueueeueuu ntntntntntntntnt ooooooooooooooorrrrrrrrrr
ntttttttttt shhshhhhshalaalaaaaa lll obobobobtatataininnnnnnnininninnn pppppppprrriririrrrr o
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1) As per your application,  you have proposed to provide the Air  pollution

control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack
No. Source APC System

provided/proposed

Stack
Height(in

mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1 to
S-18

DG
Sets-18
x 2000
kVADG
Sets-18
x 2000

kVA

Acoustic Enclosure 33.00
HSD

334.9
Ltr/Hr

1 SO2 160.75
Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The  kitchen shall  be  provided with  exhaust  system chimney with  oil  catcher

connected to chimney through ducting.
b) The toilet shall be provided with exhaust system connected to chimney through

ducting.
c) The air conditioner shall  be vibration proof and the noise shall  not exceed 68

dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher

than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

vararrrarra y yyyy alalalalallllll ororororor aaaaanynynynyny oooooof ffff t
ororooor ooothhhhhhhthhhhthhhheerereeerrrereeeeeere wiwwiwiwwiwiwiwww sssssesesssess sssucucuccc

whhwhwhwhwwhwhw olololololololllooo eeeeeeeeee orororororoooror iiiiiiinnnnnnnnnn papapapapapapapapapapapaappp rtrtrtrtrtrtrtrr iiiiiiissssssssss
tcttctcttctcttttctcttcheheheeeeeeeeeen, EEEEEEEEatinnnnnnnnnnnng PPPPPPPPPPPPPP
edd wiwiwiwiwiwiiwiwiiiiwiw thttttttttthtttt eexhxhxhhxhxhxhxhhxxhxxhxxxxxhaaaaauaaa st
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No.

Consent(C2E/C2
O/C2R)

Amt of
BG

Imposed

Submission
Period

Purpose
of BG

Compliance
Period Validity Date

1 Consent to
Establish

Rs 25
Lakhs 15 Days

Compliance
of Consent
Conditions

Upto
Commissioning of

the Project

Upto
Commissioning of

the Project

 

** The above Bank Guarantee(s) shall  be submitted by the applicant in favour of Regional
Officer  at  the  respective  Regional  Office  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed

Submission
Period

Purpose
of BG

Amount of
BG

Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

 Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

B
During construction phase, the ambient air and noise quality shall  be
maintained and should  be  closely  monitored through MoEF approved
laboratory.

C

Noise  should  be  controlled  to  ensure  that  it  does  not  exceed  the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

General Conditions:
1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I

shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule I shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule I
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule I shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of  June  following  the  financial  year  to  which  that  return  relates.  In  case  of  the  bulk
consumer with multiple offices in a State, one annual return combining information from all
the offices shall  be  filed  to  the concerned State  Pollution Control  Board on or  before  the
30th day of June following the financial year to which that return relates.

5 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  effluents,  air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6 The  firm shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental  Protection  Act  1986  and  Solid  Waste  Management  Rule  2016,  Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7 Drainage system shall  be provided for  collection of  sewage effluents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal
manholes.  No  sewage  shall  find  its  way  other  than  in  designed  and  provided  collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
 

electrriical andddd elect
material as covere
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant  shall  submit  official  e-mail  address  and any change will  be duly  informed to  the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.
14 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.
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Translation of Official Correspondence: 
 Pune Municipal Corporation 

Executive Engineer's Office Sewerage Maintenance 
and Repair Department  

Pune Municipal Corporation  
Outward No.: 246  
Date: 24/04/2025 

 

To:  
The Deputy Engineer,  
I.T. Cell, City Engineer's Office, P 
une Municipal Corporation. 

Subject: Regarding obtaining a revised opinion from 
your department concerning the proposal to shift the 
Nala (natural water channel/stream) shown in the DP 
(Development Plan) map within the properties 
located at Pune Peth Mundhwa, S. No. 84/3, 84/4A, 
84/4B/1, 84/5, 84/6, 84/34, 84/35/A, 84/35/B, 
84/35/C, 84/35/D, 84/36/A, 84/37/A, 84/38/C and 
CTS Nos. 1216 (pt), 1217 (pt), 1218 (pt), 1234 (pt), 
1257 (pt), 1258 (pt), 1268 (pt), 1271 (pt). 

References: 

1. Letter from the City Engineer's Office, PMC, I.T. 
Cell Department, Outward No. CE/IT/6446 
dated 05/07/2024. 

2. Letter from M/s. Prime Move at the Sewerage 
Maintenance and Repair Department, Outward 
No. PR/1039 dated 04/09/2024. 

3. Nala Survey and Hydraulic Design Table by 
Prime Move. (Highlighted in red in the original 
image). 

4. Recommendation from the Superintending 
Engineer, Sewerage Maintenance and Repair 
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Department, Outward No. 2130 dated 
21/10/2024. 

5. Opinion from the Executive Engineer, Sewerage 
Maintenance and Repair Department, Outward 
No. 2238 dated 30/10/2024. 

6. Letter from the City Engineer's Office, PMC, I.T. 
Cell Department, Outward No. CE/IT/22405 
dated 24/03/2025. 

7. Decision from the Superintending Engineer, 
Sewerage Maintenance and Repair Department, 
Resolution No. S&M/17 dated 22/04/2025. 

Upon physical inspection of the subject site at Pune 
Peth Mundhwa S.No. 84/3, 84/4A, 84/4B/1, 84/5, 
84/6, 84/34, 84/35/A, 84/35/B, 84/35/C, 84/35/D, 
84/36/A, 84/37/A, 84/38/G and CTM No. 1215 P, 
1217 P, 1218 P, 1234 P, 1257 P, 1258 P, 1268 P, 
1271 P, it is observed that as per the Development 
Plan (D.P.) map, a natural stream (nullah) flows 
South-North through said property. 

However, at the actual site and as per the map 
provided by M/s Primemove Infrastructure 
Development Consultants Pvt. Ltd., it is observed 
that Nullah No. PN3 passes through the property. In 
accordance with Reference No. 3 and the survey and 
hydraulic design tables received from M/s 
Primemove, as per the "Pune City Storm Water 
Master Plan," the width of the said nullah at Node 
No. P 201, P 202, P 203 is 3.0 meters and the depth 
is 2.75 meters. Therefore, the greater width between 
the width shown in the sanctioned Pune Municipal 
Corporation (PMC) D.P. map and the width shown in 
the Pune Storm Water Master Plan shall be 
considered valid. 

The width of the said nullah is shown as 3.0 m and 
the depth as 2.75 m. Approximately 584 running 
meters of the nullah within the property is marked 
with letters Z, AA, AB, AC, AD, AE, AF, AG, AH, AI, 
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AJ, AK, AL, AM, AN, AO, AP, AQ to AR in the attached 
map as per the D.P. map. 

Regarding Reference No. 1, Nullah No. PN3 within 
the subject property, which is to be 
realigned/shifted, is marked with letters BJ, BK, BL, 
BM, BN, BO, BP, BQ in the attached map. The depth 
and width of Nullah No. PN3 passing through the 
Mundhwa property (survey numbers listed above) 
according to the nodes mentioned by M/s Primemove 
Infrastructure Development Consultants Pvt. Ltd. 
are as follows: 

Nullah Dimension Table 

Sr. 
No. 

Node 
Start 

Node 
End 

Top 
Width 

Bottom 
Width 

Depth 

1 P 201 P 202 3 m 3 m 2.75 
m 

2 P 202 P 203 3 m 3 m 2.75 
m 

3 P 203 P 203 3 m 3 m 2.75 
m 

 

Regarding Reference No. 6, the Deputy Engineer of 
the City Engineer's Office (IT Cell Department) has 
suggested changes to the outlet of the existing nala. 
They have submitted maps to the department 
showing the changed location of the outlet and 
informed that the relocation of the said nala is in 
accordance with Regulation No. 3.1.1 (ii) of the 
UDCPR 2020. 

Therefore, in accordance with the letter under 
Reference No. 6, the Sewerage Maintenance and 
Repair Department is providing its opinion regarding 
the proposed shifting of Nala No. PN3 within the said 
property through the Construction Development 
Department as follows: 
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1. As per the orders of the Hon. National Green 
Tribunal (NGT), it is mandatory and binding to 
keep the relocated Nala (PN3) "open to sky." 

2. The necessary permission from the Hon. 
Municipal Commissioner for shifting the nala 
within the said property should be obtained 
through the Construction Development 
Department. 

3. According to the DP (Development Plan) map, 
the nala on the subject property is shown 
according to the points Z, AA, AB, AC... to AR 
in the map submitted by M/s. Bajaj Finance Ltd. 
and others through Architect Mr. Sameer 
Walimbe. The nala proposed to be relocated is 
shown by points BH, BI, BJ, BK, BL, BM, BN, 
BO, BP, BQ. 

4. In the proposed map for the subject property, 
turning the relocated nala (points BH to BQ) at 
a 90-degree angle will not be technically sound 
under any circumstances. Furthermore, to 
ensure there is no obstruction to the water flow 
at these points, it is mandatory and binding to 
maintain a "Smooth Curve." 

5. (Note: numbering restarts in original) Before 
commencing new boundary construction, the 
width of the nala must be determined as per the 
survey by M/s. Prime Mover Infrastructure 
Development Consultants Pvt. Ltd. Additionally, 
the maximum width and a depth of 2.00 meters 
below the existing ground level must be 
maintained as per the approved Development 
Plan. Actual demarcation and construction of 
protective walls must be done according to 
current Pune Municipal Corporation (PMC) 
policies. 
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6. As per Clause 3.1.1 (ii) of UDCPR-2020, no 
changes of any kind should be made to the inlet 
and outlet of the nala within the said property. 

7. For the relocated Nala No. PN3 on the subject 
property, it is necessary to maintain a width of 
3.00 meters and, for cleaning purposes, a 
depth of 2.75 meters instead of 1.5 meters. 

8. Additionally, for the relocated Nala No. PN3 on 
the subject property, it is mandatory and 
binding to construct a retaining wall on its 
sides. This R.C.C. (Reinforced Cement 
Concrete) protective wall must be constructed 
by the developer at their own expense. A 
separate proposal for this must be submitted to 
the Sewerage Maintenance and Repair 
Department. The development of the retaining 
wall should be carried out under the supervision 
of the Sewerage Maintenance and Repair 
Department upon payment of 11% supervision 
charges on the total estimated cost of the 
protective wall, as per current policies. 

9. For Nala No. PN3, which flows through the 30-
meter DP (Development Plan) Road and Green 
Belt within the subject property, the developer 
shall pay the development charges for the 
88.02-meter length (indicated by points BA, 
BB, BC, BD, BE) to the Construction 
Development Department or the River 
Improvement Project Department. 

10. The relocated Nala No. PN3 on the subject 
property has been developed by the Nala Basin 
Department, PMC, with R.C.C. protective walls 
on both sides. As per current PMC policies, the 
developer is required to pay the costs for the 
construction of these protective walls as per the 
current approved PMC rate schedule. 

Therefore, in accordance with the above terms and 
conditions and the recommendation made by the 
Hon. Superintending Engineer vide resolution no. 
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Malani/17 dated 22/04/2025, the opinion of our 
department regarding the subject nala is being 
communicated for further action. 

Respectfully submitted, 

(Signed) Executive Engineer Sewerage Maintenance 
and Repair Pune Municipal Corporation 

Enclosure: Nala survey by Prime Mover and 
Hydraulic Design Table. 
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1. INTRODUCTION 
The hydrological analysis of catchment areas is essential for effective runoff 

management, especially in regions prone to flooding or waterlogging. This report 

focuses on the catchment area encompassing at Village-Mundhwa, Tal-Pune, Dist-Pune,

Maharashtra. 

The study aims to evaluate the hydrological characteristics of the area, assess its 

runoff potential, and propose appropriate stormwater management strategies. The 

catchment's geographical features, land use patterns, and soil types significantly 

influence runoff behaviour, necessitating a comprehensive analysis to inform 

infrastructure planning and design. 

This report will follow a structured methodology, including data collection on 

rainfall, land use, and existing drainage systems, followed by calculations to 

determine peak runoff and the sizing of Hume pipes/open Channels. By employing 

hydrological modelling techniques and GIS tools, this analysis will contribute to 

sustainable water management practices in the region, ensuring that runoff is 

efficiently managed to mitigate flood risks and enhance water resource conservation. 

1.1 GENERAL 
The Catchment Area Assessment commonly applied hydrological study of the 

techniques applied for arriving at estimates of peak discharge flows in streams, 

needed to identify water logging hazard areas and risk within those areas. The 

American Planning Association defines a hazard as "an event or physical condition 

that has the potential to cause fatalities, injuries, property damage, infrastructure 

damage, agricultural loss, damage to the environment, interruption of business, or 

other types of harm or loss." Hazard identification is defined as "the process of 

defining and describing a hazard, including its physical characteristics, magnitude 

and severity, probability and frequency, causative factors, and locations or areas 

affected."  Finally, a peak discharge is the potential for inundation that involves risk 

to life, health, property, and natural floodplain resources and functions. It is 

comprised of three elements: severity (magnitude, duration, and extent of flooding), 

probability of occurrence, and speed of onset of peak discharge.  

6
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There is a relationship between exposure to a peak discharge hazard, risk and 

vulnerability. Vulnerability is the measure of the capacity to weather, resist, or recover 

from the impacts of a hazard in the long term as well as the short term. Vulnerability 

depends upon many factors such as land use, extent and type of construction, contents 

and use, the nature of populations (mobility, age, health), and warning of an 

impending hazardous event and willingness and ability to take responsive actions. 

This means that within an identified peak discharge hazard area there may be the 

same exposure or risk of flooding, but a wide range of vulnerability to the hazard. 

This will be examined in more detail in subsequent course topics. Floodplain 

managers and programs need to recognize and account for ranges of vulnerability to 

flood hazards. 

1.2 SCOPE OF WORK 
The study aims to conduct a comprehensive hydrological analysis of the 

designated catchment area to assess runoff potential and develop efficient stormwater 

management strategies. This will ensure effective water resource management and 

minimize flood risks in the region. 

Objectives 

Assess the hydrological characteristics of the catchment area. 

Evaluate the existing drainage infrastructure's capacity and effectiveness. 

Calculate peak runoff potential using historical rainfall data and catchment 

characteristics. 

Propose appropriate Hume pipe sizes and additional stormwater management 

solutions. 

Provide recommendations for sustainable land use practices to enhance water 

management. 

 

7
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The assessment methodology is designed to evaluate the potential of Runoff 

caused due to the nearby water bodies such as stream, lake and land parcels in the 

surrounding areas and covers the following elements: 

Collect historical rainfall data from local meteorological stations for the past 10-

20 years. 

Gather information on existing land use, soil types, and catchment 

characteristics using GIS tools. 

Document the current state of drainage infrastructure, including hume pipes 

and culverts. 

Conduct field surveys to verify land use and topographical features. 

Collect soil samples for laboratory analysis to determine infiltration rates and 

other hydrological properties. 

Apply the Rational Method to calculate peak runoff based on the collected data. 

Use Manning's equation to evaluate the hydraulic capacity of existing drainage 

systems. 

Analyze the adequacy of existing drainage systems in managing peak runoff. 

Identify areas prone to flooding and recommend improvements to the drainage 

network. 

Determine appropriate hume pipe sizes based on peak runoff calculations and 

design standards. 

Consider future land use changes and their potential impact on runoff when 

proposing pipe sizes. 

Create detailed maps highlighting catchment boundaries, drainage networks, 

flood risk areas, and land use. 

Overlay rainfall data on maps to visualize areas most affected by runoff. 

Compile all findings, analyses, and recommendations into a structured report. 

Include visual aids (maps, graphs, tables) to enhance understanding and clarity 

Provide actionable recommendations for improving stormwater management, 

including potential infrastructure enhancements and sustainable practices. 

8
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1.3 METHODOLOGY  
Methodology adopted for the study can be briefly categorised as follows: 

Data collection 

Hydrology analysis 

Rainfall Runoff assessment 

Calculation of Peak discharge  

1.3.1 DATA COLLECTION 
The analysis of the hydrological aspects requires a wide range of base data. This 

process involves assembling and reviewing technical data, background information, 

previous studies and relevant documents including the following information: 

Topographic maps - identifying the existing features, drainage patterns and 

ground cover from elevation model. 

Soils maps - identifying soil types and hydrologic soil groups 

Land Use & Land Cover (LULC) maps - identifying the existing and expected 

land uses 

Weather data 

1.3.2 HYDROLOGY ANALYSIS 
The way that water flows depend on the form of the Earth's surface. By 

employing an elevation model to determine the flow direction and water 

accumulation, a hydrology study may be a valuable tool for modelling water flow. 

The findings and conclusions of this research may be used to determine the scope of 

a river's pollutant resource, locate it, and predict how changes there may effect flow. 

Numerous sectors, including regional mapping, agriculture, forestry, policy 

development, etc., can benefit from this data.  

Using the SWAT model, the hydrological analysis for the Areas of Interest (AOI) is 

carried out. It is a continuous time model that runs at basin scale on a daily time step. 

The weather, runoff from the surface, return flow, percolation, evapotranspiration, 

transmission losses, storage in ponds and reservoirs, irrigation and crop growth, 

groundwater flow, reach routing, fertiliser and pesticide loading, and water transfer 

are its components.  

9
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1.3.3 RAINFALL RUNOFF ASSESSMENT 
A rainfall runoff assessment calculates the likelihood of many types of destructive 

water logging conditions, such as the depth of the flood and the speed of the rushing 

water. The study attempts to stop losses and damage by stopping floods and/or 

stopping persons and property from being exposed to flooding. 

 

1.3.3 CALCULATION OF PEAK DISCHARGE  
The Rational Method establishes an empirical formula that is commonly used in urban 

areas for computing peak rates of runoff for designing drainage stormwater 

structures. It is useful in estimating runoff on relatively small areas such as roof tops 

and parking lots. Use of the rational equation should be limited to drainage areas less 

than 20 acres (Amer. Public Works Assn., 1974) with generally uniform cover type and 

grade.  Required output = peak discharge only. Drainage area < 20 acres. 

The Rational Method is used for determining peak discharges from small drainage 

areas. This method is traditionally used to size storm sewers, channels, and other 

stormwater structures which handle runoff from drainage areas less than 20 acres.  

The Rational Formula is expressed as  

Q = C I A/360 where:  

Q   =Peak rate of runoff in cubic feet per second  

C   =Runoff coefficient, an empirical coefficient representing a relationship between 

rainfall and runoff. 

I    =Average intensity of rainfall in inches per hour for the time of concentration (Tc) 

for a selected frequency of occurrence or return period.  

A   =The watershed area in acres  

Tc =The rainfall intensity averaging time in minutes, usually referred to as the time of 

concentration, equal to the time required for water to flow from the hydraulically most 

distant point in the watershed to the point of design. 
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Convert Rainfall Intensity: 

Convert historical rainfall data from mm/h to m/s for accurate calculations to 

determine the rainfall intensity impacting the catchment area. 

Stormwater Management Analysis 

Evaluate Existing Infrastructure: 

o Analyze the capacity of existing drainage systems to handle the 

calculated peak runoff. 

o Identify areas within the catchment that may experience flooding during 

extreme rainfall events. 

Hydraulic Design: 

o Use Manning's equation to evaluate the flow capacity of existing 

drainage features:  

 

Where: 

n = Manning's roughness coefficient (based on the type of 

surface). 

A = cross-sectional area of flow. 

R = hydraulic radius. 

S = slope of the energy grade line. 

Determine Open Channel: 

Based on peak runoff calculations, select appropriate Open Channel sizes that can 

accommodate the calculated peak flow rates. 

Refer to standard design charts for Open Channel sizes to ensure adequate drainage 

capacity and minimize overflow risk. 
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Consider Future Development: 

Evaluate potential future changes in land use and their impact on runoff to adjust 

Open Channel sizing and drainage design accordingly. 
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2. ABOUT PROJECT SITE:  
 PROPOSED IT+FINTECH DEVELOPMENT , AT, S.No. 84/3, 84/4A, 84/4B/1, 

84/5, 84/6, 84/34, 84/35/A, 84/35/B, 84/35/C, 84/35/D, 84/36/A, 84/37/A,& 

84/38/G, CTS No. 1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271 (Part), Village-

Mundhwa, TAL-PUNE, DIST-PUNE (Fig. 1). 

 

  

Fig. 1: Google Image of project site 

 

Geographical Location 

The project site is strategically located at Latitude 18°32'9.34"N and Longitude 

73°54'55.70"E, within Mundhwa Village, which falls under Taluka Pune, 

District Pune, Maharashtra, India. 

This location places the site within the urban expansion zone of Pune, a 

rapidly developing metropolitan area, making it a prime location for 

infrastructure, residential, or industrial development. 
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Connectivity and Accessibility 

The site is well-connected to major roadways, providing seamless access to 

Pune city center, Hadapsar, Magarpatta, and Kharadi IT hubs. 

It is in close proximity to key transportation networks, including state 

highways, arterial roads, and public transport facilities, ensuring ease of 

movement for both residents and businesses. 

The presence of nearby railway stations and Pune International Airport 

further enhances the site’s accessibility for regional and interstate connectivity. 

Topography and Terrain Characteristics 

The terrain of the project site is varied and undulating, featuring subtle 

elevation differences that play a crucial role in surface water drainage and 

runoff patterns. 

The elevation levels range from approximately 540 meters to 560 meters above 

sea level, influencing natural hydrology, stormwater flow, and drainage 

pathways. 

These variations in topography must be carefully considered during site 

planning, construction, and flood risk assessment to ensure effective water 

management. 

Hydrological and Drainage Considerations 

Due to its elevation gradient, the site exhibits natural runoff characteristics, 

which can affect stormwater drainage, soil erosion, and water retention 

capacity. 
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Understanding the hydrogeological conditions is essential for planning 

rainwater harvesting, flood mitigation measures, and sustainable land use 

strategies. 

The presence of nearby water bodies, seasonal streams, or Nallas should be 

assessed to evaluate potential flooding risks or groundwater recharge 

opportunities. 

 

Elevation profile of site  

The project site mainly having the flat terrain from south to north side with 

elevation difference of 13m between the approach road and project site (Fig. 2). The 

north to south side elevation difference is about 13m (Fig. 2). The north part of project 

site is showing lowest elevation.  

 

Fig 2: Elevation profile between south to north side of project site 
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Fig 3: Elevation profile between west side to east side of project site 

  

 

Fig 4: Elevation profile showing lowest point at south-east side of project site. 

16

1389



 

Fig 5: Elevation profile of project site from south-west to north-east direction.  

 

 

Fig 6: Elevation profile of catchment area with respect to project side 
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The project site, located at Latitude 18°32'9.34"N and Longitude 73°54'55.70"E, within 

Mundhwa Village under Taluka Pune, District Pune, Maharashtra, India, exhibits an 

elevation difference of approximately 5 meters from west to east. The eastern portion 

of the site stands at an elevation of 551 meters above mean sea level (MSL), while the 

western side reaches 556 meters MSL (Fig. 3). The northernmost section of the project 

site is characterized by the lowest elevation, measuring around 545 meters MSL (Fig. 

4). The elevation profile indicates that the northeastern part of the project site has a 

significantly steeper slope compared to the general gradient of the area (Fig. 5). 

Additionally, the elevation profile of the broader catchment area reveals a 

predominant slope direction from the southeast to the northeast. Both the project site 

and the catchment area show an overall elevation difference of 13 meters (Fig. 6). 

 The immediate surroundings of the project site consist of a blend of residential, 

agricultural, and open spaces, with notable potential for future development. Existing 

land use primarily includes agricultural fields, open grasslands, and small 

settlements, all of which influence surface runoff characteristics and its subsequent 

management. The soil composition across the site is diverse, with a predominance of 

loamy and clayey soils. These soil types significantly affect infiltration rates and water 

retention, thereby playing a crucial role in determining the site's drainage and 

stormwater management suitability. A detailed soil analysis is necessary to assess 

these parameters and ensure effective water management solutions. 
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 The presence of natural drainage features, such as streams and ditches, is a key 

factor in conveying surface water during rainfall events. Understanding these 

hydrological pathways is vital for evaluating runoff potential and implementing 

efficient management strategies. The site also supports diverse vegetation, including 

agricultural crops, grasslands, and scattered trees. Vegetative cover not only stabilizes 

the soil but also plays a critical role in reducing surface runoff through 

evapotranspiration, particularly during periods of heavy rainfall. 

 The region experiences a tropical monsoon climate, with distinct wet and dry 

seasons that significantly influence runoff dynamics. The average annual rainfall 

ranges between 600 and 800 mm, with the majority of precipitation occurring during 

the monsoon months from June to September. Despite the presence of some drainage 

infrastructure, such as roadside drains and culverts, these may be inadequate for 

handling peak runoff during intense rainfall events. A thorough assessment of the 
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existing drainage system is necessary to identify capacity limitations and recommend 

appropriate upgrades. 

 Certain areas within the site are prone to flooding, especially during extreme 

rainfall events, underscoring the necessity for robust stormwater management 

measures. Identifying flood-prone zones and analyzing their characteristics will be 

essential for developing mitigation strategies. Implementing proper stormwater 

drainage solutions, incorporating sustainable urban drainage systems, and enhancing 

vegetative cover will be critical to reducing flood risks and ensuring long-term 

environmental sustainability. 

 

2.1 HISTORICAL WEATHER DATA OF CATCHMENT   

Table 1: Peak rainfall data 

Year 
24-Hour Peak Rainfall 

(mm) 

60-Minute Peak Rainfall 

(mm) 

1997 120 30 

1998 140 35 

1999 110 28 

2000 150 45 

2001 130 32 

2002 160 50 

2003 170 55 

2004 140 40 

2005 180 60 

2006 125 30 

2007 135 35 

2008 165 50 

2009 200 70 

2010 145 42 
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2011 155 48 

2012 170 65 

2013 180 60 

2014 140 38 

2015 150 45 

2016 160 55 

2017 175 68 

2018 210 80 

2019 190 72 

2020 185 65 

2021 160 55 

2022 145 50 

2023 150 55 

2024 165 58 

 

 

Step 2: Calculation of Mean and Standard Deviation 

1. Calculate Mean 

The mean (average) is calculated using the formula: 

 

Where nnn is the total number of data points. 

2. Calculate Standard Deviation 

The standard deviation measures the dispersion of the dataset from the mean and is 

calculated using the formula: 
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Where: 

σ sigma is the standard deviation, 

Xi is each individual data point, 

μ is the mean, 

n is the number of data points. 

Calculating Mean and Standard Deviation 

24-Hour Peak Rainfall (mm) 

60-Minute Peak Rainfall (mm) 

Summary of Historical Rainfall Data (1997 to 2023) 

1. 24-Hour Peak Rainfall 

Mean: 157.32 mm 

Standard Deviation: 23.98 mm 

2. 60-Minute Peak Rainfall 

Mean: 50.57 mm 

Standard Deviation: 14.05 mm 

Interpretation 

The mean values indicate that, on average, the 24-hour peak rainfall is about 157.32 mm, while 

the 60-minute peak rainfall is 50.57 mm. The standard deviation values suggest the level of 

variation in rainfall across the years. The 24-hour peak rainfall has a higher variability (23.98 

mm) compared to the 60-minute peak rainfall (14.05 mm), indicating that longer-duration 

rainfall events fluctuate more significantly over the years. 

Importance for Hydrological Assessment 

Understanding these statistics is essential for: 

Stormwater Management: Designing drainage systems and infrastructure to 

effectively manage runoff. 
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Flood Risk Assessment: Evaluating potential flooding scenarios based on historical 

peak rainfall data. 

Water Resource Planning: Managing water resources efficiently during varying 

rainfall conditions. 

The Return Period and Frequency Factor based on the historical peak rainfall data; we can 

use the following formulas: 

1. Return Period (T) 

The return period for a given rainfall event can be estimated using the formula: 

 

Where: 

T = Return period (in years) 

N = Total number of years of data (in this case, 26 years from 1997 to 2022) 

m = Rank of the rainfall event (in mm) when arranged in descending order 

2. Frequency Factor (K) 

The frequency factor can be calculated using the following formula: 

 

Where: 

K = Frequency factor (in years) 

T = Return period (in years) 
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Table 3: Return Period and Frequency Factor 

Return Period 
(Years) 

Kt (Frequency 
Factor) 

60-Minute 
Rainfall (mm) 

2 0.286 54.59 
5 1.169 67.00 

10 1.75 75.22 
25 2.494 85.61 
50 3.042 93.31 
100 3.587 100.96 

 

The rainfall intensity for different return periods and times, we use the following formula: 

 

Where: 

I= Rainfall intensity (mm/hr) 

P = Total rainfall (mm) for a given return period 

t = Duration (time in minutes), converted to hours by dividing by 60 
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3. MODELLING APPROACH  
Soil and Water Assessment Tool (SWAT) is a river basin scale model developed to 

quantify the impact of land management practices in large, complex watersheds.  

For running a SWAT model, ArcMap (GIS) is used. ArcSWAT is an ArcGIS extension 

and the graphical user input interface for SWAT. The major steps on how a SWAT 

project is processed are introduced below. 

1. Preparation of model inputs 

2. Watershed delineation 

3. HRU analysis 

4. SWAT simulation 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Figure 7: Steps involved in the hydrology study using SWAT model. 
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Methodology 

Data Input: Key input datasets for SWAT include Digital Elevation Models 

(DEMs), land use/land cover data, soil type data, and meteorological data 

(rainfall, temperature, etc.). 

DEM Analysis: The Digital Elevation Model (DEM) provides detailed 

topographic information. SWAT uses the DEM to delineate the watershed by 

identifying the natural flow paths, ridgelines, and catchment boundaries. 

Stream Network Definition: Based on the DEM, SWAT automatically generates 

stream networks within the catchment area, ensuring accurate flow direction. 

Sub-basin Creation: The catchment is divided into multiple sub-basins. These 

sub-basins help in defining different hydrological response units (HRUs) that 

represent areas of homogeneous land cover, soil, and slope. 

Watershed Outlet Identification: The lowest point in the delineated catchment 

is selected as the watershed outlet, which marks the point where the runoff 

exits the watershed. 

 

3.1   INPUTS TO THE MODEL 

This section describes the different types of information utilised for executing the 
SWAT model. INLET TIME: 

The time required for the rain in falling on the most remote point of the tributary area 

to flow across the ground surface along the natural drains or gutters up to inlet of 

sewer is called inlet time. The inlet time ‘Ti’ can be estimated using relationships like 

following. These coefficients will have different values for different catchments. 

Ti = [0.885 L3/H]0.385                                                               (1) 

Where, 

Ti = Time of inlet, minute 

L = Length of overland flow in Kilometres from critical point to mouth of drain 

H = Total fall of level from the critical point to mouth of drain, meter 

27

1400



3.2 TIME OF TRAVEL: 

 The time required by the water to flow in the drain channel from the mouth to 

the point under consideration or the point of concentration is called as time of travel. 

Time of Travel (Tt) = Length of drain/ velocity in drain: 

3.3 RUNOFF COEFFICIENT 

The total precipitation falling on any area is dispersed as percolation, evaporation, 

storage in ponds or reservoir and surface runoff. The runoff coefficient can be defined 

as a fraction, which is multiplied with the quantity of total rainfall to determine the 

quantity of rainwater, which will reach the sewers. The runoff coefficient depends 

upon the porosity of soil cover, wetness and ground cover. The overall runoff 

coefficient for the catchment area can be worked out as follows: 

Overall runoff coefficient, C = [A1.C1 + A2.C2 + ….+ An.Cn] / [ A1 + A2 + …+ An] 

(3) 

Where, A1, A2, ….An are types of area with C1, C2, …Cn as their coefficient of runoff, 

respectively. 

The typical runoff coefficient for the different ground cover is provided in the Table 
1. 
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Table 1: Runoff coefficient for different type of cover in catchment 
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3.4 RATIONAL METHOD 

Storm water quantity can be estimated by rational method as below: 

Storm water quantity, Q = C.I.A / 360  

Where, 

Q = Quantity of storm water, m3/sec 

C = Coefficient of runoff 

I = intensity of rainfall (mm/hour) for the duration equal to time of concentration, 
and 

A = Drainage area in hectares 

OR 

Q = 0.278 C.I.A  

Where, Q is m3/sec; I is mm/hour, and A is area in square kilometre 
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4. HYDROLOGY STUDY OUTPUTS 
4.1 CATCHMENT DELINEATION  

Catchment delineation is a critical step in hydrological modelling to understand how 

water flows across the landscape. This process involves dividing the area into smaller 

units (sub-watersheds) based on topography and drainage patterns. The delineation 

helps in calculating runoff, understanding water flow patterns, and designing 

effective water management strategies. For this study, SWAT (Soil and Water 

Assessment Tool) is used for the catchment delineation of the project site. The project 

site is in the catchment of Mula-Mutha river.  

 

 

Fig 8: Drainage network map around the Project site 
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Fig. 9: Catchment area of Project site.  

 

Fig. 10 : Catchment area is showing elevation profile 

The catchment of project site is having 37.74 ha Catchment area, which drains 

the water in and around the project site. There is one natural stream is passing from 
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the project (Fig. 8). The elevation profile of catchment area is mainly showing slope of 

project site from south to north. The project is showing elevation difference of 13m 

while catchment area is showing elevation profile with elevation difference is 16m. 

(Fig. 10).  

The south side of the project site is at an elevation of 560 meters MSL. This is 

the starting point of the natural drains where water begins to flow downhill. As water 

moves from south to north, it follows the natural topography, creating a downward 

slope that supports efficient drainage. Approximately midway across the project site, 

the elevation drops to around 555 meters MSL, showing a consistent gradient that 

accelerates water flow. By the time the drains exit the south-western boundary of the 

site, the elevation has dropped to 550 meters MSL. This is the lowest point in the 

drainage path is 546m above MSL, where the water eventually leaves the site and 

connects with the broader drainage network. 

4.2 LAND USE AND LAND COVER (LULC) DATA 

LULC is an essential component of the ecosystem, influencing various 

fundamental characteristics and processes such as the hydrological cycle, 

geomorphological processes, and land productivity. The model uses this data to 

predict the flow of water based on land use types. Data for the sites is generated by 

categorizing the area based on the land use type and its spread like built-up, 

agriculture, etc.  

The main land use in the project site is Built-up land which is the major 

contributor for the   runoff of rainfall water. The slope is also playing the major role 

along with soil type for catchment runoff and soil degradation. 
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Figure 12: Land use types for the watershed 

The majority of the project area consists of Land without scrub, covering 

approximately 74% of the site. Barren land activities affect runoff patterns due to 

irrigation practices and seasonal land cover changes. About 6% of the area is classified 

as Plantation land mostly located on sloping terrain or regions that are not currently 

cultivated. This land typically has sparse vegetation, contributing to increased surface 

runoff and soil erosion risks. 20% of the area is occupied by small-scale structures, 

including farmhouses, sheds, and rural settlements. Built-up areas tend to have higher 

impervious surfaces, leading to reduced infiltration and increased runoff during 

rainfall events.  

4.3 SOIL DATA 

Soil data is used to predict and estimate the movement of water in 

soil/groundwater/on surface of the watershed. The information about the various 

types of soil for the project is obtained from ArcSWAT soil database and a soil map 

(raster) is generated accordingly.   
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Clay Soil, also known as Vertisols, is a dominant soil type in these parts of including 

the project site in Maval Taluka, Pune. This soil is characterized by its high clay 

content, which gives it unique properties. The soil is dark in color, rich in minerals, 

and known for its ability to retain moisture. One of its defining features is its shrink-

swell behavior, meaning it expands significantly when wet and contracts when dry. 

This property can lead to the formation of deep cracks during dry seasons, which can 

be problematic for construction and agriculture. Despite these challenges, Black 

Cotton Soil is highly fertile and supports the cultivation of crops like cotton, 

sugarcane, and cereals, making it valuable for agricultural activities. 

From a hydrological perspective, Black Cotton Soil has low permeability, 

meaning water infiltration is slow. This results in a high potential for surface runoff, 

particularly during heavy rainfall events. As a result, areas with Black Cotton Soil are 

prone to waterlogging and flooding, especially in flat or low-lying regions. The soil's 

poor drainage capacity can also hinder groundwater recharge, as water tends to 

Figure 13: Soil map for the watershed. 

https://esdac.jrc.ec.europa.eu/content/Maharashtra-soils-sheet-1 
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accumulate on the surface rather than percolating into the ground. Effective 

stormwater management practices, such as the construction of drainage systems and 

rainwater harvesting structures, are crucial in regions with Black Cotton Soil to 

mitigate flood risks and manage water sustainably. 

 

4.4 CATCHMENT RUNOFF AT OUTLETS 
 The catchment study area covers around 37.74 ha area having mainly Built-up land, 

Barren Land, Land with scrub and vegetation, and its respective percentage area is 

given below.  

Table 2: Land use/land cover statistic 

Sr No LULC % 
Area 

1 Built-up land 20 
2 Land without scrub 74 
3 Plantation 6 

  Total 100.00 
 

So the overall runoff coefficient C = [A1.C1 + A2.C2 + ….+ An.Cn] / [ A1 + A2 + …+ 
An]  
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Built-up land: C=0.7 

land without scrub: C=0.3 

Plantation: C=0.1 

 

Overall runoff coefficient C = 0.368 

 

4.5 TIME OF CONCENTRATION 
The time of concentration (Tc) is the time it takes for water to flow from the 

most distant point of the catchment area to the outlet point. It is a crucial parameter in 

hydrology for designing drainage systems and estimating peak discharge for 

stormwater management. 

The time of concentration can be calculated using several empirical formulas, 

depending on the type of terrain, land use, and characteristics of the catchment area. 

A commonly used method is the Kirpich Formula, which is suitable for small to 

medium rural catchments with natural channels.  

 

Where: 

Tc = Time of concentration (in minutes) 

L = Length of the longest flow path (in meters) 
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S = Slope of the catchment (unitless, calculated as the difference in 

elevation divided by the horizontal distance) 

 

4.6 CATCHMENT AREA CLASSIFICATION 
 

Based on the natural drainage the catchment area is showing only one 

catchment area.  
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Table 8: Rainfall intensity for 5,10, 25,50 Year return Period 

Sr. 
No.  

Catchment  Intensity 
5-year 
return 
period  

Intensity 
10-year 
return 
period  

Intensity 
25-year 
return 
period  

Intensity 
50-year 
return 
period  

1 Catchment Area  67 75.22 85.61 93.31 

 

4.7 STORM WATER RUNOFF CALCULATION 
 

The stormwater runoff for the project site, we will use the rational method formula: 
 

 
Where: 

Q = Peak discharge (m³/s) 

C = Runoff coefficient (dimensionless) 

II = Rainfall intensity (mm/h) 

A = Catchment area in hectares (ha) 

For this calculation, the following parameters have been considered: 

Runoff Coefficient C=0.368  

Catchment Areas: 

o Catchment Area: 37.74 ha hectares 

Rainfall Intensities (mm/h) for different return periods are given for each 

catchment: 
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Summary of Storm Water Runoff (m³/s) 

 

4.8 HYDRAULIC DESIGN 
To determine the appropriate Hume pipe size for both Catchment, we can use 

Manning's equation for flow in a circular pipe, which is: 

 

Where: 

Q is the discharge  

n is Manning's coefficient (0.013), 
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S is the slope ,  

A is the cross-sectional area of the pipe (r² for a circular pipe), 

Catchment Area 
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Selecting Practical Pipe Size 

For a 5-Year Return Period: 1.8 m diameter pipe 

For a 10-Year Return Period: 1.8 m diameter pipe 

For a 25-Year Return Period: 2.0 m diameter pipe 

For a 50-Year Return Period: 2.0 m diameter pipe 
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5. EXISTING NALA CARRYING CAPACITY FOR THE 
PEAK DISCHARGE 
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The Nala Carry the Peak Discharge? 

Discharge Capacity at Entry: 0.70 m³/s 

Discharge Capacity at Exit: 2.48 m³/s 

Existing Nala is NOT sufficient to handle peak discharge (Qpeak = 3.0 
m³/s), especially at the entry section. 
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6. OPTION FOR NALA DIVERSION  
6.1 DESIGNING AN OPEN CHANNEL OR HUME PIPE FOR NALA DIVERSION 

 

Peak Discharge Qpeak = the peak discharge exceeds 2.48 m³/s, the nala cannot accommodate 

the flow and needs modifications. 

6.1.1 OPTION 1 – OPEN CHANNEL DESIGN ALONG BOUNDARY 

 

6.1.2 OPTION 2 – HUME PIPE AT ENTRY & EXIT 

 

Pipe Diameter at Entry = 2.0 m (2000 mm Hume pipe) 

Pipe Diameter at Exit = 2.4 m (2400 mm Hume pipe) 
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Conclusion 

If space is available, an open channel (2.5m width, 1.2m depth) is preferred for 

maintenance and long-term sustainability. 

If space constraints exist, install 2000 mm & 2400 mm Hume pipes at entry and exit 

points respectively. 

6.2 HYDRAULIC CALCULATIONS FOR SIZES 
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2. 2400 mm (2.4m) Diameter Pipe 
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7. CONCLUSION  
The project site experiences an elevation difference of 22 meters over a length of 

861.79 meters, which influences the flow velocity and hydraulic design considerations. 

The calculated Time of Concentration (Tc) and Rainfall Intensity for different return 

periods were used to estimate the peak discharge (Q = 3.0 m³/s). The runoff coefficient 

(C = 0.368) and the contributing catchment area of 37.74 hectares played a significant 

role in determining stormwater flow rates. The site contains a natural nala with an 

entry width of 1.70 m and depth of 0.5 m, while at the exit, it expands to 1.80 m width 

and 1.20 m depth. However, hydraulic calculations indicate that these existing 

dimensions are insufficient to accommodate peak stormwater discharge, necessitating 

an improved drainage system. 

To effectively manage the stormwater flow along the project boundary, two 

alternatives were analyzed: an open channel and an underground Hume pipe system. 

The open channel with a width of 2.5 m and depth of 1.2 m was found to be adequate, 

with a discharge capacity of 3.08 m³/s, which sufficiently handles the design flow. 

Alternatively, a 2400 mm (2.4 m) diameter Hume pipe was determined to be the most 

suitable pipe size, as it provides a discharge capacity of 3.98 m³/s, safely exceeding 

the required peak flow. The Manning’s equation was applied to compare different 

pipe sizes, with 1.2m and 1.8m diameters proving insufficient for the required 

discharge. 

Considering practical feasibility, the open channel option is preferred where space 

permits, as it provides cost-effective and easy maintenance. However, if underground 

conveyance is necessary, a 2.4m diameter Hume pipe should be installed. The total 

pipe length and required slopes must be determined based on site constraints to 
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ensure proper alignment and functionality. These hydraulic calculations ensure that 

the designed drainage system will prevent flooding, efficiently direct stormwater 

away from the site, and maintain sustainable water flow conditions throughout the 

project area. 
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8. RECOMMENDATION  
8.1 RECOMMENDATIONS FOR STORMWATER MANAGEMENT, OPEN CHANNEL 
DESIGN, AND HUME PIPE DESIGN 

1. Stormwater Management Recommendations: 

Implement a proper drainage system along the project boundary to effectively 

convey stormwater and prevent flooding. 

Ensure sufficient capacity in the designed system to handle peak discharge (Q 

= 3.0 m³/s) based on the calculated return period intensities. 

Incorporate rainwater harvesting or detention basins to reduce peak runoff 

and improve groundwater recharge. 

Maintain a minimum slope (0.002) for efficient flow and to prevent stagnation. 

Conduct regular maintenance of channels and pipes to prevent blockages and 

ensure smooth drainage operation. 

2. Open Channel Design Recommendations: 

Construct an open rectangular channel with a minimum width of 2.5 m and 

depth of 1.2 m, ensuring it can accommodate peak flow. 

Use reinforced concrete lining or stone pitching to prevent erosion and ensure 

channel durability. 

Maintain a slope of at least 0.002 to ensure proper gravity flow without 

excessive velocity causing erosion. 

Provide check dams or energy dissipators at critical points to control high-

velocity flow and prevent scouring. 

Keep the channel free from obstructions such as vegetation and debris 

through regular inspections and cleaning. 
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3. Hume Pipe Design Recommendations: 

Use a Hume pipe with a minimum diameter of 2.4 meters to safely convey 

peak discharge. 

Install proper inlet and outlet structures with grates to prevent debris entry 

and clogging. 

Ensure a minimum slope of 0.002 for self-cleansing velocity in the pipe to 

prevent sediment deposition. 

Utilize concrete bedding and encasement for pipe stability and longevity, 

especially in areas with high load or soft soil conditions. 

Provide manholes or inspection chambers at regular intervals to facilitate 

maintenance and inspection. 

8.2 GENERAL RECOMMENDATIONS  
1. Ensure Adequate Freeboard: Include an additional freeboard (e.g., 0.3–0.5 

meters) above the calculated flow depth to account for extreme events, 

sedimentation, or unexpected increases in runoff. 

2. Improve Channel Material: Use lined channels (e.g., concrete or reinforced 

masonry) to reduce Manning’s roughness coefficient and minimize erosion, 

ensuring better flow efficiency and longevity. 

3. Install Energy Dissipation Structures: Add stilling basins or energy 

dissipators at high-gradient sections or channel outlets to prevent scouring and 

erosion. 

4. Regular Maintenance: Schedule routine inspections and cleaning of the 

channels to remove sediment, vegetation, or debris that could obstruct flow. 
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5. Implement Vegetative Buffers: Surround the channels with vegetative buffers 

to filter runoff, reduce pollutant loads, and prevent bank erosion. 

6. Include Emergency Overflow Systems: Design emergency overflow channels 

or spillways to manage excess flow during extreme rainfall events, 

safeguarding infrastructure. 

7. Adjust Slopes for Durability: Verify that the channel slope is sufficient to 

prevent sediment deposition while avoiding excessive flow velocities that 

could lead to erosion. 

8. Incorporate Check Dams: Install small check dams along long flow paths to 

reduce flow velocity and control sediment transport, especially in unlined 

sections. 

9. Monitor Climate Variability: Consider updating design parameters 

periodically to reflect changing rainfall intensities due to climate change, 

ensuring resilience over the long term. 

10. Use Retention Ponds: Incorporate upstream retention or detention basins to 

reduce peak runoff rates and manage flow entering the channels more 

effectively. 

11. Apply Protective Linings: Use geotextiles or riprap along channel sides in 

high-velocity sections to provide additional stability and prevent erosion. 

12. Community Awareness and Involvement: Educate local communities about 

the importance of keeping drainage systems free from waste and pollutants to 

maintain their effectiveness and reduce maintenance costs. 
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These recommendations aim to enhance the effectiveness, durability, and 

sustainability of the open channel system, ensuring reliable stormwater management 

for both catchments. 
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 Akshay Jagtap <akshayjagtap117@gmail.com> 
 Saturday, April 13, 2024 2:47 PM 

 Mahesh Kunkulol <mahesh.kunkulol@bajajfinserv.in> 
 Sanjiv R Bajaj <sanjiv@bajajfinserv.in> 

 Re: Regarding valuable appointment for Respected SANJIV BAJAJ sir  

CAUTION: This email is originated from outside of the organization. Watch the URL link very carefully before opening. Do 
not open attachments and links unless you recognize the sender Email ID and know the content is safe. 

Respected Mahesh Sir, 

I trust this email finds you well. 

As we prepare for the commencement of excavation work, it is imperative for us to establish direct 
communication with Panchshil to ensure seamless coordination and alignment with project timelines 
and requirements. 

I kindly request your assistance in scheduling an appointment to discuss the specifics of the excavation 
work and to obtain the contact details of the relevant person at Panchshil responsible for overseeing this 
aspect of the project. 

Could you please suggest a suitable time for us to meet? Additionally, if feasible, could you provide me 
with the name and contact information of the individual we should liaise with at Panchshil for the 
excavation work? 

Your support in facilitating this communication process is invaluable to us, and we are grateful for your 
prompt attention to this matter. 

Thank you for your cooperation, and I eagerly await your response. 

Regards, 

Akshay Sunil Jagtap (B.E. Mechanical, MBA Operation Management, LLB) 

+91-7776081234 

On Sat, Apr 13, 2024, 13:39 Mahesh Kunkulol <mahesh.kunkulol@bajajfinserv.in> wrote: 

Dear Akshay,  
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Thank you for your email.  
You should reach out to Panchshil  for the works that you are interested in. 

Thank you. 

Mahesh  

From: Akshay Jagtap <akshayjagtap117@gmail.com> 
Sent: Friday, April 12, 2024 11:43:50 pm 
To: Sanjiv R Bajaj <sanjiv@bajajfinserv.in>; Office of the MD, Bajaj Finserv <mdoffice@bajajfinserv.in> 
Subject: Regarding valuable appointment for Respected SANJIV BAJAJ sir 

CAUTION: This email is originated from outside of the organization. Watch the URL link very carefully before opening. 
Do not open attachments and links unless you recognize the sender Email ID and know the content is safe. 

Hello sir, 

My name is Akshay Jagtap from Influx Technologies, Mundhawa. I am Excavation contractor. Being a 
mechanical engineer, I have proper knowledge of machinery and equipment and also worked for various 
projects of Excavation. 

I request you to have appointment with you for your valuable guidance and insights from  you and 
regarding Excavation work at upcoming Mundhawa commercial project. 

Thank you, 

Regards, 

Akshay Sunil Jagtap (B.E. Mechanical, MBA Operation management, LLB) 

Influx Technologies & Infra , Mundhawa, Pune 

www.influxtech.co 

+91-7776081234 

DISCLAIMER: This message, including any attachments may contain proprietary, confidential and 
privileged information for the sole use of the intended recipient(s), and is protected by law. If you are not 
the intended recipient, please notify the sender immediately and destroy all copies of the original 
message and attachments, if any. Any unauthorized review, use, disclosure, dissemination, forwarding, 
printing or copying of this email or any action taken in reliance on this e-mail is strictly prohibited and 
may be unlawful. Bajaj Finance Limited reserves the right to record, monitor and inspect all email 

Some people who received this message don't often get email from akshayjagtap117@gmail.com. Learn why this is important 
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English Translation 

Pune Municipal Corporation 

(Note: Correspondence regarding this should 

include the following number and date. This 

permission is granted to the applicant without 

considering the legal ownership rights of the land or 

building.) 

Construction Development Department 

Pune Municipal Corporation, Shivajinagar, Pune - 

411005 

Certificate for Commencement of Work (With 

Approved Map) 

COMMENCEMENT CERTIFICATE 

This Commencement Certificate and construction 

approval are granted under the provisions of 

Sections 44/45/58/69 of the Maharashtra Regional 

and Town Planning (MRTP) Act, 1966, and Sections 

253 & 254 of the Maharashtra Municipal Corporation 

Act, subject to the following conditions: 

Field Details 

Case Date MDW/0022/19 

Number CC/2511/19 

Proposal Type Commercial 

Date 18/01/2020 

Case Type New 

Project Type Amalgamation + Layout of 

Building + Proposed Building 

 

To: Shri/Smt. BRAMHACORP LTD & OTHERS 

THROUGH KARAN AGARWAL, Architect / License 

Surveyor Shri NITIN M. WAGHMARE 
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Residing at Pune. Under the MRTP Act 1966 and the 

Maharashtra Municipal Corporation Act 1949, for the 

development proposal submitted on 10/01/2020 for 

Mundhwa, Survey No. 84/3+84/6+84/4B/1, CTS No. 

1268+1271 Hissa No. __. 

-: CONDITIONS :- 

1. The front margins/road line areas shown in the 
proposal shall become part of the public road in the 

future as per the instructions of the Pune Municipal 
Corporation (PMC). 

2. No person shall use or occupy any new building 
or extended/repaired building without obtaining an 
Occupancy Certificate (Completion Certificate) from 
the PMC. 

3. The validity of this commencement 
certificate/development permission shall be 1 year 
from the date of issue (if work has not commenced). 

The approved map is an inseparable part of this 
certificate. 

4. It is mandatory to renew this certificate every 
year after the expiry of the term. Renewal can be 
done three consecutive times. Otherwise, a new 
application must be made under Section 44 of the 
MRTP Act, 1966. The validity of the certificate will be 
as per Section 48 of the MRTP Act. 

5. This certificate shall be liable for cancellation if 
the following conditions are violated: 

o (A) If the development/construction on-site is not as 
per the approved map/use, or if unauthorized 
construction/use is ongoing. 

o (AA) If the conditions mentioned in the context of 
this construction proposal are violated or if rules laid 
down by the PMC are breached. 

o (I) If it is found that the applicant obtained this 
permission through misconduct or by misleading the 
PMC. As per DCR Rule No. 6.10 and Section 258 of 
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the Maharashtra Municipal Corporation Act, the 

permission will be considered obtained by 
misrepresentation. 

o (EE) If it is observed that the applicant or any person 
claiming ownership is developing or constructing in 
violation of Sections 42 & 45 of the MRTP Act, 1966. 

6. The conditions and instructions on this 
certificate are binding not only on the applicant but 
also on all future heirs, power of attorney holders, 

managers, administrators, and any person who 
proves ownership through the applicant. 

7. An N.A. (Non-Agricultural) Order must be 
submitted before starting the work. 

8. The conditions mentioned in the Non-
Agricultural (N.A.) Order, U.L.C. Order, Maharashtra 
Pollution Control Board (MPCB), Directorate of 
Industries, and Labor Insurance Commissioner's 

orders shall be binding. 

If it is brought to the notice of the PMC that while 
performing work according to the above approval, 
the Municipal Corporation Act, the MRTP Act 1966, 
or the rules and bylaws made thereunder are being 
violated, the PMC reserves the right to cancel this 
certificate. 

If there is any doubt regarding this certificate, 
clarification should be obtained from the Municipal 
Corporation before starting the work. 

Special Conditions:- 

1. Provisions under D.C. Rule No. 21.6.6 regarding 
high-rise buildings shall be binding. 

2. Conditions regarding additional fire fighting 
systems, appointment of structural engineers 
from special categories, and service/fire lifts as 
per Government Resolution No. TPS-

1807/252/CR-630/07/UD-13 shall be binding. 

3. Service/Fire Auditing of the high-rise building 
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must be conducted annually by a competent 

authorized officer and made available upon PMC's 
demand. 

4. The doors of the elevators (lifts) in the building 
should be transparent so the status inside the lift 
is visible. 

5. For water conservation, rainwater harvesting, dual 
flush systems, and controlled pressure systems 
must be planned in the building. 

6. A Solar System mechanism must be installed. 

Some Important Special Instructions:- 

1. All conditions in the U.L.C. Order shall be binding 
on the concerned owner/developer; the PMC shall 
not be held responsible for them. 

2. All conditions in the approved Amalgamation/Sub-
division/Layout of Building from the Development 

Plan department shall be binding. 

3. Within 1 (one) year of the Commencement 
Certificate date or before requesting any 
Occupancy Certificate (whichever is earlier), an 
integrated/independent 7/12 extract and a City 
Survey Map with measurements must be 
submitted. 

4. Provision for containers for wet and dry waste 

must be made within the property. 

5. Before starting work, a letter of appointment for a 
licensed Structural Designer/Engineer of 
recognized status and a Plinth Inspection 
Certificate must be submitted. A Structural 
Stability Certificate/Report must be filed before 
requesting an Occupancy Certificate. Extended 
construction must be done under the regular 
guidance and supervision of structural engineers. 

6. After obtaining construction permission, the 
developer/owner must display a board on-site 
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with the following info: A) Names and addresses 

of the owner, developer, Architect, and Contractor, 
along with contact/mobile numbers. 

7. Before seeking approval for any additional/repair 
proposals, an updated D.P. Layout must be 
sanctioned (as required). 

8. Before using additional FSI for road widening, the 
land for said road must be handed over to the 
PMC. 

9. If there is an existing PMC water meter connection 
on-site, a No Objection Certificate (NOC) from the 
Water Supply Department must be filed before 
starting work. 

10. Conditions for Tenant Rehabilitation Scheme: 1) 
Registered agreements regarding consensus on 
providing space in the new building and absence 
of complaints must be filed before the plinth 

inspection. 2) Notarized NOCs from all 
tenants/occupants stating they have received/will 
receive possession as per the agreement must be 
filed before the Occupancy Certificate. 3) The PMC 
is not responsible for disputes between tenants 
and developers. 4) A notarized guarantee letter 
prescribed by PMC must be submitted before filing 
updated maps. 

11. The applicant shall be responsible for any 

disputes regarding the usage rights of public or 
common roads/alleys/entrances. 

12. While demolished old existing structures, care 
must be taken to ensure no danger or damage to 
neighboring properties/buildings. 

13. The building in this proposal shall only be used 
for the purposes shown in the permanently 
approved maps. No change in use is allowed 

without prior PMC permission. 

14. Construction must be completed only after 
getting the Compound Wall proposal sanctioned. 
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15. For commercial use buildings, a 3.0m wide 

visitor parking road/access from the footpath 
must be provided within the 6.0m frontal margin. 

16. The corner wall sections and corner parts of the 
old existing construction must be kept as they are 
until the plinth inspection is completed to verify 
road widening/setbacks. 

17. Any construction other than what is in the 
sanctioned map (e.g., sheds in marginal distances 
or on terraces, partition walls, or installing grills) 
is prohibited. 

18. Regarding the boundary walls/retaining walls of 
the project, the conditions of the Office Circular 
No. An A/ Ja/ Ma Aa/ 483 dated 05/08/2013 shall 
be binding. 

19. In buildings for all uses within the project, 3-
liter (half flush) and 2) 6-liter (full flush) urinal 

and WC systems must be installed. Low-flow 
water fixtures (taps/faucets) must be installed. 3) 
In buildings higher than 24 meters from ground 
level, pressure control valves must be installed to 
regulate water pressure and flow. 4) In all 
buildings, passenger elevators must have 
transparent doors with fire-resistant glass strips 
and CCTV cameras must be installed inside the 
lifts. 

-: CONDITIONS :- 

1. In sparsely populated areas, a system for 
vermicomposting (manure production) must be 
set up within the plot premises before asking for 
an Occupancy Certificate. 

2. Before starting use of the construction site, a No 
Objection Certificate (NOC)/Certificate from the 
Fire Department must be obtained, and all 

necessary systems must be kept operational on-
site. Permanent maintenance/repair systems for 
the same must be maintained. 
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3. It is mandatory to obtain a Lift (Elevator) License 

from the concerned authority before use. 

4. As per the order dated 12 December 2012 from 
the Ministry of Environment, if the total 
construction area in the planning proposal 
exceeds 20,000 sq.m., an NOC from the Central 
Government's Ministry of Environment is 
mandatory. An NOC from the Maharashtra 
Pollution Control Board (MPCB) must also be 
submitted where necessary during construction 

permission. 

5. Other Important Conditions: [Dashed line 
indicating standard internal conditions apply]. 

6. A Structural Engineer's Certificate (Stability 
Certificate) must be filed for the Occupancy 
Certificate. 

7. An Indemnity Bond on ₹220/- stamp paper is 

required for a partial Occupancy Certificate. 

8. Before requesting an Occupancy Certificate, all 
dues and arrears related to Tax Assessment and 
Collection, Water Supply, Sewage (Drainage), 
Road Department, and Encroachment Department 
of the PMC must be paid in full. 

9. At least one temporary toilet and one urinal must 
be constructed on-site for the convenience of 

workers. If old toilets/bathrooms exist, there is no 
need to build new ones. 

10. The applicant shall be entirely responsible for 
any disputes regarding ownership rights or any 
other rights/claims. 

11. Construction shown as "to be demolished" in 
the map must be removed by legal means before 
starting new work. 

12. Even if the Building Development Department 
has given permission for a Septic Tank, work on 
the septic tank or drainage must not start without 
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submitting maps to and receiving approval from 

the Executive Engineer (Sewage/Drainage 
Department). Drainage maps and completion 
certificates must be produced before the 
Occupancy Certificate. 

13. Approved maps for drainage connections from 
the Executive Engineer (Drainage) must be filed 
before applying for the Occupancy Certificate. 

14. Before granting the Occupancy Certificate, the 
application will not be considered until all 
construction debris and waste inside and outside 
the building/road are cleared. Debris must be 
disposed of as per the guidance of the Building 
Development Department. 

15. If there are trees on the concerned plot, they 
must not be cut without prior permission from the 
Tree Authority Committee; otherwise, legal action 
will be taken. 

16. Before seeking the Occupancy Certificate, 
every owner must plant trees inside and outside 
the boundary walls as per the Garden 
Department's regulations and ensure they are 
well-maintained. The Occupancy Certificate will 
not be issued without this. 

17. This certificate is granted subject to the 
conditions written/pasted on the back of the 

sanctioned map. 

18. This certificate is granted on the condition that 
the road widening line will be marked on-site by 
the Land Records Office and Building Development 
Department before starting construction. (If 
necessary). 

19. Once the work reaches the plinth level, aspects 
such as setbacks and marginal open spaces must 

be inspected by the Building Control Office. No 
work above the plinth level should commence 
without obtaining a Plinth Inspection Certificate. 
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20. Work must be carried out strictly as shown in 

the accompanying new/repaired sanctioned maps. 

21. Any development certificates/permission 
letters issued previously for this site shall be 
considered cancelled. 

22. The relevant updated Development Plan (DP) 
was approved by the Government of Maharashtra 
on 05/01/1987, 06/12/2007, 18/09/2008, 
02/03/2012, and 04/04/2012. If any nuisance or 
harm arises as a result of following this plan, no 
compensation of any kind shall be demanded, and 
the Municipal Corporation shall bear no 
responsibility for the same. 

23. The conditions pasted on the back of the map 
are binding. 

 
Sd/- 

Sanjay S Mohite 
Building Inspector 
Construction Development 
Department 
Pune Municipal Corporation (PMC) 
 

Sd/- Sanjay G 

Basangar Sub-
Engineer 
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Item No. 1  
 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)] 

ORIGINAL APPLICATION NO.138 OF 2025 (WZ) 

Ajinkya Dilip Barne ….. Applicant

Versus 

Pimpri-Chinchwad Municipal Corporation & Ors.       … Respondents

Date of hearing : 21.11.2025 

 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER 

Applicant           : Applicant in person present through VC  

ORDER 

1. This Original Application has been filed with the prayers that

respondent No.3 – M/s Sukhwani Chawala Construction be directed to 

restore the alignment of natural nala at Survey No.27, Thergaon. Pimpri-

Chinchwad, which has been shifted from its earlier location by the Project 

Proponent, an order of demolition of structures be passed regarding the 

construction made over the original nala and existing natural well and to 

restore the water-source to its natural state;  the building permissions and 

consents granted by MPCB – respondent No.4 exceeding approved EC limits 

be quashed and direct forfeiture of developer/respondent No.3’s bank 

guarantee. 

2. The submission of the applicant is that he is an environmentalist.

According to him, a severe and continuing environmental damage is being 
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caused in Survey No.27 of Thergaon, Pimpri-Chinchwad on account of 

diversion, covering and re-alignment  of a natural storm water drain (nala) 

by respondent No.3 as it is constructing high-rise residential building over 

the natural water-source and existing open well.  The said natural nala 

forms part of Thergaon-Kalewadi-Pimple Nilakh drainage system, which is 

evident from the official records of Pimpri-Chinchwad Municipal Corporation 

(PCMC).  

3. At this stage, when we enquired from the applicant as to where is the 

said official document showing said natural nala to be a part of drainage 

system as mentioned above, he drew our attention to page 259 of the paper-

book, which is site inspection report conducted by PCMC Drainage 

Department on 08.02.2022 (though we do not find the same to have been 

mentioned).  A perusal of this document does not disclose that the natural 

nala is a part of above mentioned drainage system. 

4. Further in the pleadings, it is mentioned that respondent No.3 

diverted the said nala and constructed over the same, thereby obstructed 

natural flow,, which is likely to cause flooding, groundwater depletion and 

irreversible ecological imbalance in the surrounding urban area.  Further it 

is mentioned that the respondent authorities have permitted unauthorized 

extraction of groundwater, establishment of Ready-Mix Concrete (RMC) plant 

and allowed construction activities without valid EC or adherence to the 

Unified Development Control and Promotion Regulations (UDCPR).  These 

activities are causing grave harm to the environment and pose a continuing 

threat to public health and ecology in the region.  Therefore, the above 

mentioned prayers are made. 

5. We, at the very outset, enquired from the applicant as to where is the 

law to the effect that the Project Proponent cannot divert the location of the 
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nala within its own premises and where is the evidence that this kind of 

diversion is likely to result in flooding of the area, he could not show 

anything in that regard. 

6. We have gone through the documents, which the applicant has 

attached with the memo of Original Application.  In Form-I, annexed at page 

84 of the paper-book, at point No.1.24, it is recorded in front of the 

information sought as “Changes in water bodies or the land surface affecting 

drainage or run-off? that “Nala will be retained on the plot and will be 

channelized properly.”  In Form-1A at page 83 of the paper-book, at point 1.5 

to the question “Will the proposal involve alteration of natural drainage 

system ?, the answer given is “Nala passing through site will be properly 

channelized”.    

7. The Environmental Clearance (EC) dated 16.01.2016, which has been 

annexed by the applicant, granted to respondent No.3 for proposed 

construction of total built-up area (TBUA) of 63,837.41 sq.mtrs, shows that 

it was granted by the SEIAA. 

8.   We also find on record at page 47 of the paper-book that respondent 

No.1 – PCMC granted permission to respondent No.3 to re-locate the drain 

within the same plot, subject to certain terms and conditions.   The above 

document distinctly shows that the alleged diversion of nala has been done 

by respondent No.3 in accordance with the permission granted for its re-

location by the PCMC – respondent No.1 and this permission, which was 

granted on 15.03.2022, has not been assailed by the applicant, who is 

appearing in person through VC today.  Therefore, it cannot be held, at the 

very outset that the permission, which is validly granted by respondent No.1 

– PCMC,  without being assailed how the restoration of that site could be 

ordered. 
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9. In view of above discussion, we do not find any force to admit this 

Original Application, which is liable to be dismissed at the stage of 

admission itself and it is accordingly dismissed. 

10. No order as to costs.                        

     

      Dinesh Kumar Singh, JM  

 
 

Dr. Sujit Kumar Bajpayee, EM 
 
November 21, 2025 
ORIGINAL APPLICATION NO.138 2025 (WZ) 
npj 
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This product is Licensed to : Raghunath Mahabal, Yours Lawfully

2025 Supreme(SC) 482

2025 AIR(SC) 1721 ; 2025 139 CLT 739 ; 2025 INSC 347 ; 2025
KLT(Online) 1517 ; 2025 4 SCC 150 ; 2025 3 SCR 516 ; 2025

KHC(Online) 6234

SUPREME COURT OF INDIA
BELA M. TRIVEDI, PRASANNA B. VARALE, JJ.

The Auroville Foundation – Appellant
Versus

Navroz Kersasp Mody & Ors. – Respondents
Civil Appeal No(s). 5781-5782 of 2022

Decided on : 17-03-2025

The Tribunal exceeded its jurisdiction by issuing
directions without a substantial environmental
question being raised, misapplying the
'Precautionary Principle' and disregarding the
statutory force of the approved Master Plan.

Subject: Environmental Law - National Green Tribunal

jurisdiction - environmental protection - Auroville - Master Plan -
Precautionary Principle - tree cutting - road construction - statutory
force - NGT Act - substantial question

Act Referred :AUROVILLE FOUNDATION ACT : S.11(3),
S.17(e), S.19(2)(c)
CONSTITUTION OF INDIA : Art.14, Art.19, Art.21
NATIONAL GREENS TRIBUNAL ACT : S.14, S.19, S.2(1)(m)

(A) National Green Tribunal Act, 2010 - Sections 2(1)(m), 14,
15 - Environmental protection - The Tribunal's directions
regarding the construction of roads in Auroville were
deemed outside its jurisdiction, as no substantial
environmental question was raised. The Tribunal misapplied
the 'Precautionary Principle' and failed to recognize the
statutory force of the approved Master Plan. (Paras 11, 12,
14, 19) 

(B) Jurisdiction of Tribunal - The Tribunal must ensure that a
Page No. 1 of 21
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substantial question relating to the environment is involved
before exercising its jurisdiction. (Paras 6, 10) 

Facts of the case:
The Respondents alleged unauthorized tree cutting by the
Appellant-Foundation for road construction in Auroville,
claiming it violated environmental laws. The Tribunal
initially granted an interim order to halt tree cutting. 

Findings of Court:
The Tribunal's directions were quashed as they exceeded
jurisdiction and lacked legal basis. 

Issues: Whether the Tribunal had jurisdiction to issue
directions regarding the construction activities of the
Appellant-Foundation. 

Ratio Decidendi: The Tribunal's directions were invalid as
they did not address a substantial question of
environmental law, and the approved Master Plan had
statutory force. 

Result: Appeals allowed.

Cases Referred:
T.N. Godavarman Thirumulpad Vs. Union of India and Others, ,
(1997) 2 SCC 267 [Para 5] - Referred
State of Madhya Pradesh Vs. Centre for Environment Protection
Research and Development, , (2020) 9 SCC 781 [Para 8] - Referred
H.P. Bus-Stand Management and Development Authority Vs. Central
Empowered Committee, , (2021) 4 SCC 309 [Para 8]
Vellore Citizens Welfare Forum Vs. Union of India & Others, , (1996)
5 SCC 647 [Para 15] - Referred
Essar Oil Ltd. Vs. Halar Utkarsh Samiti & Ors., , (2004) 2 SCC 392
[Para 16] - Referred
N.D. Jayal & Anr. Vs. Union of India & Ors., , (2004) 9 SCC 362 [Para
17] - Referred

Advocates appeared:
For the Appellant(s) : Mr. Vaibhav Venkatesh, Adv. Mr. Balaji
Srinivasan, AOR
For the Respondent(s): Mr. A Yogeswaran, Adv. Mr. T. V. S.
Raghavendra Sreyas, AOR Mr. Gurmeet Singh Makker, AOR Mr. Ajay
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Marwah, AOR Mr. M.V, Swaroop, Adv. Mr. Vikas Mehta, AOR
JUDGMENT :

BELA M. TRIVEDI, J.

1. The present Appeals stem from the final judgment and order
dated 28.04.2022 passed by the National Green Tribunal, Chennai
(hereinafter referred to as the “Tribunal”) in O.A. No. 239/2021, and
from an interim order dated 27.07.2022 passed by the said Tribunal
in the M.A. No.6/2022 in O.A No.239/2021. The directions given by
the Tribunal in the impugned judgment dated 28.04.2022 read as
under:-

I. “125. In the result, this Original Application is allowed in part
and disposed of with the following directions: -
(i) The 1st Respondent is directed to prepare a proper township
plan either in respect of 778 Ha which is in their possession now
or in respect of 1963 Ha which was visualized by the MOTHER
by identifying the locations where each zone will have to be
located, where the roads will have to be laid showing the
location of the ring roads with their width and further road, if
any, to be constructed, the nature of industries and other
activities which they are expected to establish in the township
and if it is not going to be implemented as one phase, how
many phases in which they are going to complete the project
and then apply for Environmental Clearance (EC) as it will fall
under Item 8 (b) of the EIA Notification, 2006 as amended from
time to time. Till then they are directed not to proceed with
further construction in the project area.”

(ii) Considering it as an exceptional circumstances, even before
obtaining Environmental Clearance (EC) for further activity, we
are permitting the 1st Respondent to complete the crown road
on the following conditions: -

a. The Joint Committee appointed by this Tribunal viz., (i) the
District Collector who is the Chairman of the District Green
Committee of the concerned district along with (ii) the Forest
Officer not below the rank of Conservator of Forest, as deputed
by the Principal Chief Conservator of Forests, (Head of Forests
Force) and Chief Wildlife Warden, State of Tamil Nadu to inspect
the area in question and ascertain whether by reducing the
width of the road at suitable places or by slight realignment (if
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any) required, so that the number of trees to be cut can be
minimized so that the vision of the MOTHER of creating a green
cover in that area can be protected.

b. The Joint Committee is also directed to ascertain as to
whether there are any water bodies/streams exists in that area
and if the road passes through the water body, then what is the
manner in which the road will have to be constructed by
elevation without affecting the water body/water flow or a bed
level causeway with box type of vents will suffice. If such a
recommendation is made, that also will have to be
implemented, and the 1st Respondent is to undertake the
construction as suggested by the committee.

c. The Joint Committee is directed to complete the process and
submit the report to the 1st Respondent within a period of two
months and on receipt of the same, the 1st Respondent is
directed to carry out the crown road work, in the impugned area
with tree cover, strictly in accordance with the
recommendations made by the Joint Committee.

d. Till that exercise is completed, the 1st Respondent is directed
not to cut any further trees from the property. The 1st
Respondent is at liberty to undertake the crown road work in
the remaining stretches where there are no trees. The 1st
Respondent is also at liberty to take action against unauthorized
occupations, if any, strictly in accordance with the law in force.

(iii) The 1st Respondent is also directed to plant trees in the
ratio of 1: 10 for the number of trees to be cut, and the species
to be recommended by the Joint Committee may be considered
for planting either on the side of the road or other area
identified by the Joint Committee, in order to protect
environment and also to maintain the green cover in that area.

(iv) Considering the circumstances, parties are directed to bear
their respective costs in the application.

(v) The Registry is directed to communicate this order to the
members of the Joint Committee appointed by this Tribunal, the
Principal Chief Conservator of Forests (Head of Forests Force)
and Chief Wildlife Warden, State of Tamil Nadu, the Ministry of
Environment, Forests & Climate Change (MoEF&CC) and the
Additional Chief Secretary to Government, Department of
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Environment, Forests & Climate Change for their information
and compliance of directions.”

II. The following further directions were given by the Tribunal by
passing the interim order dated 27.07.2022 in MA No. 6/2022:

“7. In the meantime, the Joint Committee appointed by this
Tribunal vide Judgment dated 28.04.2022 is also directed to file
the report regarding the nature of work done and observations
made by them at the time of inspection.”

2. This Court on 13.12.2023 passed the following interim order
pending these Appeals.

“5. Having regard to the said prayer which was sought by the
Respondent No.1 (original applicant) and having regard to the
final directions given by the Tribunal in the impugned order, we
are of the prima facie opinion that the direction contained in
Para 125(i) being outside the jurisdiction of the Tribunal, the
same is required to be stayed till further orders, and is ordered
accordingly.”

3. Prelude on the History of Auroville:-

I. Before appreciating the issues involved, it would be apt to peep
into the history of Auroville. In 1965, the “Mother” (Mirra Alfassa, a
French lady), a spiritual collaborator of Sri Aurobindo (a Spiritual
reformer, Philosopher and Educationist), envisioned to launch the
project of Auroville, with an aim to establish an international
universal township, where men and women of all countries are able
to live in peace and harmony, above all creeds, all politics and all
nationalities and to realise human unity. The project of Auroville
was formerly inaugurated by the “Mother” in 28.02.1968. The
Charter of Auroville given by the “Mother” was the following:

“1. Auroville belongs to nobody in particular. Auroville belongs
to humanity as a whole. But to live in Auroville one must be a
willing servitor of the Divine Consciousness.
2. Auroville will be the place of an unending education, of
constant progress and a youth that never ages.

3. Auroville wants to be the bridge between the past and the
future. Taking advantage of all discoveries from without and
from within, Auroville will boldly spring towards future
realisations.
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4. Auroville will be a site of material and spiritual researches for
a living embodiment of an actual Human Unity.”

II. The original Master Plan of the Auroville was conceptualized in
Galaxy shape, and was planned to eventually accommodate 50,000
residents, a number which the “Mother” considered sufficient to
allow the experiment in human unity to take on a meaningful and
significant dimension. Picture of Galaxy Model Plan conceptualized
in 1968 is shown below:

III. The project Auroville was legally started as the project of a
charitable organization, “The Sri Aurobindo Society” in Pondicherry,
which was created to diffuse Sri Aurobindo’s thoughts. The
development of Auroville in the initial few years showed good
progress and it developed at a rapid pace. Number of Indians and
foreigners settled down in Auroville and devoted themselves to
various activities showing a remarkable harmony amongst the
members of Auroville, which gave a promise to the Government of
India of an early fulfilment of the ideals for which Auroville was
established. It was also encouraged by UNESCO and other
International Organizations of the world. However, after the
“Mother” passed away in 1973, the situation changed, and number
of complaints came to be received by the Government of India with
regard to the mismanagement in the working of the Sri Aurobindo
Society. Following the requests by majority of Auroville residents,
the Government of India issued a Presidential Ordinance called the
Auroville (Emergency Provisions) Ordinance, 1980, later replaced by
the Auroville (Emergency Provisions) Act, 1980.

Finally, the Government of India created a unique status for
Auroville by passing the Auroville Foundation Act, 1988 (hereinafter
referred to as the “A.F.Act”).

4 . Constitution of Auroville Foundation and its Standing
Orders-
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I. The Government of India notified the Constitution of Auroville
Foundation as a statutory body on 29.01.1991 under the A.F. Act,
and at present it is under the realm of Ministry of Human Resource
Development (Department of Higher Education) as the Central
Government undertaking.

II. As transpiring from the record, the original Galaxy Plan
envisioned by the “Mother” in 1968 was the plan with four zones in
Auroville, with the centripetal force, being the “Matrimandir”. The
said Galaxy Plan was revised in 1972 as the First Master Plan called
the “Town Plan”. As the A.F. Act required statutory Master Plan as
contemplated in Section 17(e) read with Section 19(2)(c) of the said
A.F. Act, the Master Plan was approved by the Governing Board and
the Residents’ Assembly of the Appellant Foundation in 1999. The
said 1999 Master Plan was further approved by the competent
authority- the Town and Country Planning Organisation (TCPO),
Ministry of Urban Development, on 15.02.2001 under the Model
Town and Country Planning Act. The said Master Plan was notified
on 16.08.2010 and published in the Official Gazette on 28.08.2010.

III. In view of Section 11(3) of the A.F. Act, the Governing Board
decided, that “Standing Orders” not inconsistent with the provisions
of the A.F. Act and the Rules made thereunder, on the matters that
the Governing Board may consider appropriate and necessary, shall
be notified from time to time, by the Auroville Foundation. The said
Resolution was notified in the Gazette of India, Part III dated
05.03.2011 by the Ministry of Human Resource Development
(Department of Higher Education).

IV. Since the said approved Master Plan prescribed the “Town
Development Council” as the body for implementing the Master
Plan with the organizational structure as in Appendix V of the
Master Plan, the Governing Board in terms of the provisions of the
Master Plan, constituted the Town Development Council for the
purpose of implementation of the Master Plan, vide the Standing
Order No. 6/2011 dated 01.05.2011, which was notified in the
Government of India Gazette, Part III, dated 11.06.2011. The said
Standing Order dated 01.05.2011 came to be replaced by the
Standing Order No. 1/2019 dated 04.06.2019.

V. Again, the said Standing Order dated 04.06.2019 came to be
replaced by the Standing Order No.1/2022 dated 01.06.2022, which
was notified in the Gazette of India, Part III, on 15.07.2022. On
01.06.2022, the Auroville Foundation issued the Office Order for the
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re-constitution of the Auroville Town Development Council (ATDC).
The Appellant-Foundation thereafter also issued a Corrigendum
dated 07.12.2022, to the Standing Order No. 1/2022 dated
01.06.2022, in order to clarify and add the source of statutory
power in the Preamble to the said original Standing Order dated
01.06.2022. The said Corrigendum was also published in the
Gazette of India, Part III, on 10.12.2022.

5. Prefatory Facts:-

I. The Respondent Nos. 1 and 2 (the original Applicants) had filed an
Application being O.A. No.239/2021 before the Tribunal, raising a
grievance with regard to cutting of large number of trees by the
Appellant-Auroville Foundation, alleging inter alia that the Master
Plan for Auroville as envisaged by the ‘Mother’ was approved by the
Governing Board of the Auroville Foundation in consultation with
the Residents’ Assembly, and it further led to preparation of the
Auroville Universal Township Master Plan- Perspective 2025, which
was approved by the Ministry of Human Resources Development in
2001. However, now the Appellant-Foundation was focusing on the
manifestation of the roads mentioned in the Master Plan, e.g. the
Crown Road, a road encircling the centre of the Township, and the
outer ring road, and was intending to distract Darkali Forest by
using huge machineries causing deterioration to the environment.
According to the Respondents- original Applicants, the said lands
covered under the deemed Forest, were entitled to the protection
as mandated in T.N. Godavarman Thirumulpad Vs. Union of India
and Others, (1997) 2 SCC 267 case.

II. The Respondents Applicant therefore had sought the following
reliefs in the said O.A. No.239/2021.

“INTERIM RELIEF:

A. Injunct the 1st respondent from felling any tree or clearing
undergrowth in the Darkali forest or any area in Auroville for the
proposed crown road project.

B. Issue such other orders as it deems fit in the interest of the
case and render justice.

MAIN PRAYER:

A. Direct the 1st respondent to prepare a Detailed Development
Plan including a mobility plan which is based on and respects
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the present-day ground realities, to be approved as mandated
in the Master Plan and implement projects based on such plan
after necessary impact assessments and feasibility studies in an
environmentally sustainable manner.

B. Direct the respondent to pay costs to the applicant.

C. Issue such other orders as it deems fit in the interest of the
case and render justice.”

III. The Tribunal initially vide the order dated 10.12.2021 granted an
interim order directing the Appellant-Foundation not to cut any
further trees till the next date of hearing. The said interim order
thereafter was extended till the final disposal of the case.

IV. The Appellant-Foundation (1st Respondent before the Tribunal)
had filed a counter affidavit raising various contentions including
the maintainability of the Application itself as also the jurisdiction of
the Tribunal to entertain the Application. It was specifically
contended that neither the word ‘Forest’ did appear in the Auroville
Charter nor in the Act of 1988. Auroville or any part of it, was
neither a Forest nor a deemed Forest requiring protection or
clearance under the Forest (Conservation) Act, 1980.

V. The Respondent No.3-Union of India through the Ministry of
Environment, Forest and Climate Change (MoEF&CC- the
Respondent No.2 before the Tribunal) had also filed a counter-
affidavit stating in detail the stand and role of the Ministry and
contending inter alia that the requirement of prior Environmental
Clearance for certain categories of construction and developmental
activities (new construction projects and new industrial estates) in
the country was inserted in Schedule-I, after Item 30, through an
amendment in EIA Notification, 1994 (operative at that time) vide
the Notification dated 07.07.2004. The Central Government under
the Environment (Protection) Act, 1986 had issued Environment
Impact Assessment Notification dated 14.09.2006 superseding
Environment Impact Assessment Notification 1994, which required
prior Environmental Clearance from the concerned Regulatory
Authority. It was further contended that the Auroville Project was
examined by the said regulatory authority for the applicability of
environmental clearance as directed by the Tribunal and it was
found that the Auroville Township Project was under construction
much before the EIA Notification, 1994 and its amendment in 2004,
and substantial building work of Auroville Project was completed at
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various stages as far back as in 2001. Therefore, it could not have
been considered as a new project under the provisions of the
Notification dated 07.07.2004. It was specifically contented that
there was no change in the scope of Township project from the
original Master Plan, and as such the Township project would not
affect the provisions of the EIA Notification, 2006 and its
amendments for grant of Environmental Clearance.

VI. The Tribunal raised the following points for consideration.

“65. The points that arise for consideration are:
(i) Whether the application is maintainable?

(ii) Whether it was barred by limitation?

(iii) Whether the intended activity of the 1st respondent
requires any prior Environmental Clearance or clearance under
the Forest (Conservation) Act, 1980 as claimed by the applicant.
Even if they are not required, is there any necessity to issue any
directions applying the “Precautionary Principle” to protect
environment and if so, what are the nature of directions to be
issued?”

VII. The Tribunal assuming the jurisdiction observed that a
substantial question of alleged violation of environmental laws in
the implementation of the project having been involved, the
Application was maintainable. Disagreeing with the stand taken by
the MoEF&CC that the Project would fall within the exempted
category of 2004 Notification and did not require the Environmental
Clearance, the Tribunal held that any further activity to be done by
the Appellant-Foundation can be permitted to be carried out only
after obtaining the necessary prior Environmental Clearance. As
regards the disputed Crown Road, the Tribunal held inter alia that
the major portion of Crown Road has already been completed and
only a small portion has remained, and that if it was not allowed to
be completed, there would be hardship caused to the Appellant-
Foundation. The Tribunal, on the question as to whether the area in
question was a Forest as envisaged in T.N. Godavarman’s case,
held that it could not be treated as a Forest, as in none of the
Government documents produced, it was treated as Forest, and
admittedly it was man- made plantation of some species. The
Tribunal therefore held that it would not come under the definition
of “Forest” for the purposes of obtaining clearance under the Forest
(Conservation) Act, 1980.
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VIII. The Tribunal after recording such findings applied the
“Precautionary Principle” and issued the directions as stated earlier,
vide the impugned judgment and order dated 28.04.2022 in O.A.
No. 239/2021, and the impugned order dated 27.07.2022 in M.A.
No. 6/2022, which are assailed by the Appellant-Foundation in these
Appeals.

IX. It may be noted that one of the intervenors before the Tribunal,
Ms. Natasha Storey had also filed a Writ Petition being
No.25882/2022 challenging the Notification dated 01.06.2022
containing the Standing Order No. 1/2022 issued by the Appellant-
Foundation, and the Civil Appeal No. 13651/2024 arising out of the
order passed in the said Writ Petition was also heard simultaneously
with the present set of Appeals. The said Appeal is also being
decided simultaneously by a separate judgment.

6. Statutory Provisions of the NGT Act

I. As the long title of the Act states, the National Green Tribunal Act,
2010 (for short “NGT Act”) was enacted to provide for the
establishment of a National Green Tribunal for the effective and
expeditious disposal of cases relating to environmental protection
and conservation of forest and other natural resources including
enforcement of any legal right relating to environment and giving
relief and compensation for damages to persons and property and
for the matters connected therewith and incidental thereto. Section
2(1)(m) defines “substantial question relating to environment” as
under:

“2(1)(m) "substantial question relating to environment" shall
include an instance where,—
(i) there is a direct violation of a specific statutory
environmental obligation by a person by which,—

(A) the community at large other than an individual or group of
individuals is affected or likely to be affected by the
environmental consequences; or

(B) the gravity of damage to the environment or property is
substantial; or

(C) the damage to public health is broadly measurable;

(ii) the environmental consequences relate to a specific activity
or a point source of pollution;”
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II. Chapter III of the said Act pertains to the jurisdiction, powers and
proceedings of the Tribunal. Section 14 and Section 15 thereof
being relevant in respect of the jurisdiction of the Tribunal, the
same are reproduced hereunder:

“14. Tribunal to settle disputes.—

(1) The Tribunal shall have the jurisdiction over all civil cases
where a substantial question relating to environment (including
enforcement of any legal right relating to environment), is
involved and such question arises out of the implementation of
the enactments specified in Schedule I.

(2) The Tribunal shall hear the disputes arising from the
questions referred to in sub-section (1) and settle such disputes
and pass order thereon.

(3) No application for adjudication of dispute under this section
shall be entertained by the Tribunal unless it is made within a
period of six months from the date on which the cause of action
for such dispute first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within a
further period not exceeding sixty days.

15. Relief, compensation and restitution.—

(1) The Tribunal may, by an order, provide,—

(a) relief and compensation to the victims of pollution and other
environmental damage arising under the enactments specified
in the Schedule I (including accident occurring while handling
any hazardous substance);

(b) for restitution of property damaged;

(c) for restitution of the environment for such area or areas, as
the Tribunal may think fit.

(2) The relief and compensation and restitution of property and
environment referred to in clauses (a), (b) and (c) of sub-section
(1) shall be in addition to the relief paid or payable under the
Public Liability Insurance Act, 1991 (6 of 1991).

(3) No application for grant of any compensation or relief or
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restitution of property or environment under this section shall
be entertained by the Tribunal unless it is made within a period
of five years from the date on which the cause for such
compensation or relief first arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing the
application within the said period, allow it to be filed within a
further period not exceeding sixty days.

(4) The Tribunal may, having regard to the damage to public
health, property and environment, divide the compensation or
relief payable under separate heads specified in Schedule II so
as to provide compensation or relief to the claimants and for
restitution of the damaged property or environment, as it may
think fit.

(5) Every claimant of the compensation or relief under this Act
shall intimate to the Tribunal about the application filed to, or,
as the case may be, compensation or relief received from, any
other court or authority.”

III. Section 19 of the NGT Act pertains to the Procedure and Powers
of the Tribunal, which inter alia states that the Tribunal shall not be
bound by the procedure laid down by the Code of Civil Procedure,
1908, but shall be guided by the principle of natural justice. It also
states that the Tribunal shall not be bound by the rules of evidence
contained in the Indian Evidence Act, 1872. Section 20 provides
that the Tribunal shall, while passing any order or decision or
award, apply the Principles of Sustainable Development, the
Precautionary Principle and the Polluter Pays Principle.

IV. The enactments in respect of which the Tribunal has the
jurisdiction to grant relief under Section 14 and 15 are specified in
Schedule-I appended to the NGT Act, which reads as under:
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“SCHEDULE I
[See sections 14(1), 15(1), 17(1)(a), 17(2), 19(4)(j) and

34(1)]
1. The Water (Prevention and Control of Pollution) Act,
1974;
2. The Water (Prevention and Control of Pollution) Cess
Act, 1977;
3. The Forest (Conservation) Act, 1980;
4. The Air (Prevention and Control of Pollution) Act, 1981;
5. The Environment (Protection) Act, 1986;
6. The Public Liability Insurance Act, 1991;
7. The Biological Diversity Act, 2002.”

ANALYSIS:

7. As transpiring from the Section 14, the Tribunal has the
jurisdiction over all civil cases where the substantial question
relating to environment including enforcement of any legal right
relating to environment, is involved and such question arises out of
the implementation of the enactments specified in Schedule I.
Therefore, for the exercise of jurisdiction by the Tribunal under
Section 14, it has to be shown that (1) a substantial question
relating to environment including enforcement of any legal right
relating to environment is involved; and (2) such questions arise out
of the implementation of the enactments specified in Schedule I.
The term “substantial question relating to environment” as defined
in Section 2(1)(m) of the Act would include, inter alia, the question
where there is a direct violation of a specific statutory
environmental obligation by a person by which (a) the community
at large other than the individual or group of individuals is affected
or likely to be affected by the environmental consequences; or (b)
the gravity of damage to the environment or property is substantial;
or (c) the damage to public health is broadly measurable. The
substantial question would also include the environmental
consequences relating to a specific activity or a point source of
pollution. In view of the said definition also the Tribunal before
exercising the jurisdiction has to satisfy itself that a substantial
question pertaining to the violation of or implementation of any
specific statutory environmental obligations contained in any of the
enactments specified in Schedule I, is involved.

8. Recently in case of State of Madhya Pradesh Vs. Centre for
Environment Protection Research and Development, (2020) 9 SCC
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781, this Court held as follows:

“42. In view of the definition of “substantial question relating to
environment” in Section 2(1)(m) of the NGT Act, the learned
Tribunal can examine and decide the question of violation of
any specific statutory environmental obligation, which affects or
is likely to affect a group of individuals, or the community at
large.
43. For exercise of power under Section 14 of the NGT Act, a
substantial question of law should be involved including any
legal right to environment and such question should arise out of
implementation of the specified enactments.

44. Violation of any specific statutory environmental obligation
gives rise to a substantial question of law and not just statutory
obligations under the enactments specified in Schedule I.
However, the question must arise out of implementation of one
or more of the enactments specified in Schedule I.”

Similar view is also taken in case of H.P. Bus-Stand Management
and Development Authority Vs. Central Empowered Committee,
(2021) 4 SCC 309.

9. From the above, it is explicitly clear that every question or
dispute raised by an Applicant before the Tribunal pertaining to the
environment cannot be treated as a substantial question. It has to
be a substantial question relating to environment as contemplated
in Section 2(1)(m), and such substantial question must arise out of
the implementation of any of the enactment/enactments specified
in Schedule I. Though strict law of evidence may not be applicable
to the cases filed before the Tribunal, the Applicant has to raise the
substantial question in his Application specifically alleging the
violation of a particular enactment specified in Schedule I.

10. So far as the facts of the present Appeal are concerned, as
stated hereinabove, the only grievance raised by the Respondents
(original Applicants) in their O.A. was with regard to the Appellant-
Foundation constructing the roads as mentioned in the Master Plan
which was already approved by the Governing Board of the
Foundation and by the Minister of Human Resource Development
way back in 2001, and published in the official gazette in 2010. The
allegation made in the Original Application was that while
constructing the said roads particularly the Crown road, or road
encircling the centre of township, and an Outer Ring Road, the
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forest area known as Darkali forest was being destructed. According
to the Respondents, the said area was required to be treated as a
deemed forest and was required to be protected as mandated in the
T.N. Godavarman’s Case. Except the said bare allegations, there
was no other allegation made with regard to any violation of any of
the enactments specified in Schedule I.

11. Significantly, the Tribunal specifically negated the said
allegations raised by the Respondents by observing inter alia in
para 118 of the impugned judgment that the said area cannot be
treated as a Forest, as in any of the Government documents
produced, it was not treated as a Forest and not even shown as a
Forest, and that admittedly, it was a man-made plantation of some
species, and therefore, it will not come under the definition of
Forest for the purpose of obtaining clearance under the Forest
(Conservation) Act, 1980. Curiously, after having held that the area
in question could not be treated as a Forest and that there was no
clearance required under the Forest (Conservation) Act, the Tribunal
proceeded further applying the “Precautionary Principle” and
appointed a Joint committee to inspect the area in question and
ascertain whether any modification could be made in the width of
the road, and further directed the Appellant-Foundation to prepare
a proper Township plan in respect of the area in their possession
and in respect of the area visualized by the “Mother”.

12. In our opinion, the Tribunal has completely misdirected itself by
entering into the restricted domain of judicial review under the
guise of applying “Precautionary Principle” in extraordinary
circumstances, and in interfering with the implementation of Master
Plan which was already approved by the competent Authority way
back in the year 2001. As stated earlier, the original Galaxy Plan
envisaged by the “Mother” in 1968 was the structure with 4 zones
in Auroville with the centripetal force, being “Matrimandir”. The said
Galaxy Plan was revised in 1972 as the First Master Plan called the
“Town Plan”. Since the Auroville Foundation Act required Statutory
Master Plan as contemplated in Section 17(e) read with Section
19(2)(c), the said Master Plan was approved by the Governing Board
of the Appellant Foundation in 1999, and was further approved by
the competent authority- Town and Country Planning Organisation,
Ministry of Urban Development on 15.02.2001. The said Master Plan
was also notified on 16.08.2010 and published in the Official
Gazette on 28.08.2010.
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13. Thus, the said Master Plan having been approved by the
competent Authority as back as in 2001 had attained a statutory
force and a finality. There are about more than 2000 substantial
constructions/ developments, which have taken place in Auroville
since then till this date. The construction of roads as mentioned in
the said approved Master Plan including the Crown Road, a Road
encircling the Centre of the Township and an outer Ring Road, being
on the verge of completion, except few patches, which could not be
completed because of the obstructions caused by the disgruntled
Residents like the Respondents, the Tribunal thoroughly misdirected
itself by directing the Appellant to prepare a proper Township Plan.
It is also significant to note that the Auroville Foundation Act is a
Special Act enacted to provide for the Acquisition and Transfer of
the Undertakings of Auroville and to vest such undertakings in a
Foundation established for the purpose with a view to making long
term arrangements for the better management and further
development of Auroville in accordance with its Original Charter
and for the purpose connected therewith and incidental thereto. As
per Section 27 of the said Act, the provisions of the said Act have
the effect notwithstanding anything inconsistent therewith
contained in any other law for time being in force or in any
instrument having effect by virtue of any law other than the Act, or
in any decree or order of any Court, Tribunal or other Authority.
Thus, in view of the overriding effect of A.F. Act also the impugned
direction issued by the Tribunal without any jurisdiction as
circumscribed under Section 14 of the NGT Act, would not be
tenable at law.

14. The Tribunal has also travelled beyond its jurisdiction in giving
the impugned directions under the guise of exceptional
circumstances applying the “Precautionary Principle.” At this
juncture, it is very pertinent to note that as stated earlier, the
Ministry of Environment, Forest and Climate Change in its affidavit
filed before the Tribunal had made its stand very clear that the
Auroville Township Project was under construction much before the
EIA Notification, 1994 and its amendment in 2004 and therefore
could not be considered as a new Project under the said Notification
of 2004. It was also made clear that there was no change in the
scope of Township Project from the Original Master Plan and as
such, the Township Project would not affect the provisions of EIA
Notification, 2006 and its amendments for the grant of Environment
Clearance. Again curiously, the Tribunal without any material on
record, brushed aside the said stand taken by MoEF&CC in its
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affidavit, by holding that any further activity to be done by the
Appellant- Foundation, could be permitted to be carried out only
after obtaining necessary prior Environmental Clearance, and then
proceeded to appoint the Joint Committee to inspect the area in
question and to ascertain whether the width of the Road at suitable
places could be reduced so that the number of trees to be cut can
be minimized. Such directions clearly fall outside the purview of the
jurisdiction of the Tribunal particularly when there was no
substantial question relating to the environment was shown to have
arisen in implementation of any of the enactments specified in
Schedule I appended to the NGT Act. There is no whisper in the
impugned order as to which of the provision and which of the
enactment specified in Schedule I was violated.

15. It would not be out of place to regurgitate the law developed so
far on the protection of environment. In the landmark Judgment in
case of Vellore Citizens Welfare Forum Vs. Union of India & Others,
(1996) 5 SCC 647, it was stated that the traditional concept that
Development and Ecology are opposed to each other is no longer
acceptable. “Sustainable Development” has been accepted as a
viable concept to eradicate poverty and improve the quality of
human life, while living within the carrying capacity of supporting
ecosystems. “Sustainable Development” as defined by Brundtland
Report means “development that meets the needs of the present
without compromising the ability of the future generations to meet
their own needs.” The “Sustainable Development” therefore has
been held to be a balancing concept between Ecology and
Development as a part of the customary international law.

16. In Essar Oil Ltd. Vs. Halar Utkarsh Samiti & Ors., (2004) 2 SCC
392, this Court after referring to the principles enunciated in the
Stockholm Declaration, made very apt observations in Para 26 and
27, which maybe quoted hereunder: -

“26. Certain principles were enunciated in the Stockholm
Declaration giving broad parameters and guidelines for the
purposes of sustaining humanity and its environment. Of these
parameters, a few principles are extracted which are of
relevance to the present debate. Principle 2 provides that the
natural resources of the earth including air, water, land, flora
and fauna especially representative samples of natural
ecosystems must be safeguarded for the benefit of present and
future generations through careful planning and management
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as appropriate. In the same vein, the fourth principle says:
“man has special responsibility to safeguard and wisely manage
the heritage of wildlife and its habitat which are now gravely
imperilled by a combination of adverse factors. Nature
conservation including wildlife must, therefore, receive
importance in planning for economic developments.”

These two principles highlight the need to factor in
considerations of the environment while providing for economic
development. The need for economic development has been
dealt with in Principle 8 where it is said that “economic and
social development is essential for ensuring a favourable living
and working environment for man and for creating conditions
on earth that are necessary for improvement of the quality of
life”. The importance of maintaining a balance between
economic development on the one hand and environment
protection on the other is again emphasized in Principle 11
which says:

“The environmental policies of all States should enhance and
not adversely affect the present or future development
potential of developing countries nor should they hamper the
attainment of better living conditions for all;”

27. This, therefore, is the aim, namely, to balance economic and
social needs on the one hand with environmental considerations
on the other. But in a sense all development is an
environmental threat. Indeed, the very existence of humanity
and the rapid increase in the population together with
consequential demands to sustain the population has resulted
in the concreting of open lands, cutting down of forests, the
filling up of lakes and pollution of water resources and the very
air which we breathe. However, there need not necessarily be a
deadlock between development on the one hand and the
environment on the other. The objective of all laws on
environment should be to create harmony between the two
since neither one can be sacrificed at the altar of the other. This
view was also taken by this Court in Indian Council for Enviro-
Legal Action v. Union of India [(1996) 5 SCC 281], where it was
said: (SCC p. 296, para 31)

“While economic development should not be allowed to take
place at the cost of ecology or by causing widespread
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environment destruction and violation; at the same time the
necessity to preserve ecology and environment should not
hamper economic and other developments. Both development
and environment must go hand in hand, in other words, there
should not be development at the cost of environment and vice
versa, but there should be development while taking due care
and ensuring the protection of environment.”

17. Though it is true that the “Precautionary Principle” and the
“Polluter Pays Principle” are part of the environmental law of the
country, it is equally true that while the right to clean environment
is a guaranteed fundamental right under Articles 14 and 21 of the
Constitution of India, the right to development through
industrialisation equally claims priority under fundamental rights
particularly under Articles 14,19 and 21 of the Constitution of India.
There is therefore a need for “Sustainable Development”
harmonising and striking a golden balance between the right to
development and the right to clean environment. In N.D. Jayal &
Anr. Vs. Union of India & Ors., (2004) 9 SCC 362, it is observed as
under: -

“25 . Therefore, the adherence to sustainable development
principle is a sine qua non for the maintenance of the symbiotic
balance between the rights to environment and development.
Right to environment is a fundamental right. On the other hand,
right to development is also one. Here the right to “sustainable
development” cannot be singled out. Therefore, the concept of
“sustainable development” is to be treated as an integral part
of “life” under Article 21. Weighty concepts like
intergenerational equity (State of H.P. v. Ganesh Wood Products
[(1995) 6 SCC 363] ), public trust doctrine (M.C. Mehta v. Kamal
Nath [(1997) 1 SCC 388] ) and precautionary principle (Vellore
Citizens [(1996) 5 SCC 647] ), which we declared as inseparable
ingredients of our environmental jurisprudence, could only be
nurtured by ensuring sustainable development.”

18. As demonstrated earlier, in the instant case, no substantial
question relating to environment had arisen, nor violation of any of
the enactments specified in Schedule-I was alleged. The Tribunal
therefore had committed gross error in assuming the jurisdiction
and giving directions untenable in law.

19. In that view of the matter, the impugned Orders passed by the
Tribunal being without jurisdiction and legally untenable deserve to
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be quashed and set aside, and are hereby set aside. The Appeals
stand allowed accordingly.
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SUPREME COURT OF INDIA
K.N. SINGH AND N.D. OJHA, JJ.
Subhash Kumar, Petitioner 

Versus

State of Bihar and others, Respondents.
Writ Petn. (C) No. 381 of 1988

Decided on 9-1-91.

Subject: Public Interest Litigation - Pollution Control

water pollution - slurry discharge - Bokaro river - Tata Iron & Steel Co. -
State Pollution Control Board - public interest litigation - fundamental
rights - personal grudge

Act Referred :CONSTITUTION OF INDIA : Art.21, Art.32

Constitution of India, 1950 - Article 32 – Water (Prevention and
Control of Pollution) Act, 1978 - Pollution of Bokaro river water
- Prevention and control of water pollution - Discharged from
washeries - Seeks to issue of a writ or direction directing the
Director of Collieries, West Bokaro Collieries at in the State of
Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith
discharge of slurry/sludge from its washeries at Ghatotand in
the District of Hazaribagh into Bokaro river - This petition is by
way of public interest litigation for preventing pollution of the
Bokaro river water from the sludge/ slurry discharged from the
washeries of the Tata Iron & Steel Co. Ltd. The petitioner has
alleged that Parliament has enacted Act, 1978 providing for the
prevention and control of water pollution and the maintaining
or restoring of wholesomeness of water, for establishment of
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Board for prevention and control of water pollution - Held,
Article 32 is designed for the enforcement of Fundamental
Rights of a citizen by Apex Court - It provides for an
extraordinary procedure to safeguard Fundamental rights of a
citizen. Right to live is a fundamental right under Art. 21 of the
Constitution and it includes the right of enjoyment of pollution
free water and air for full enjoyment of life. If anything
endangers or impairs that quality of life in derogation of laws, a
citizen has right to have recourse to Art. 32 of Constitution for
removing the pollution of water or air which may be
determined to quality of life - A person invoking jurisdiction of
this Court under Art. 32 must approach this Court for the
vindication of the fundamental rights of affected persons and
not for the purpose of vindication of his personal grudge or
enmity - Petition dismissed.

Cases Referred:
relied on : Bandhua Mukti Morcha v. Union of India, , 1984 3 SCC 161 -
Relied
Sachindanand Pandey v. State of W.B., , 1987 2 SCC 295 - Referred
Rwnsharan Aulyanuprasi v. Union of India, , 1989 Supp1 SCC 251 -
Referred
Chhetriya Pardushan Mukti Sangharsh Samiti v. State of U.P., , 1990 4
SCC 449 - Referred
referred to : Kundori Labour Cooperative Society Ltd. v. State of Bihar, ,
- Referred
Bharat Coking Coal Ltd. v. State of Bihar, , 1990 4 SCC 557 - Relied

JUDGMENT 

SINGH, J.:— We heard the arguments in detail on 13-12-1990 and
dismissed the petition with costs amounting to Rs. 5,000/- with the
direction that the reasons shall be delivered later on. We are,
accordingly, delivering our reasons.

2. This petition is under Art. 32 of the Constitution by Subhash Kumar
for the issue of a writ or direction directing the Director of Collieries,
West Bokaro Collieries at Ghatotand, District Hazaribagh in the State of
Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith discharge of
slurry/sludge from its washeries at Ghatotand in the District of
Hazaribagh into Bokaro river. This petition is by way of public interest
litigation for preventing the pollution of the Bokaro river water from the
sludge/ slurry discharged from the washeries of the Tata Iron & Steel
Co. Ltd. The petitioner has alleged that the Parliament has enacted the

Page No. 2 of 8

1513

file:///judgement/00100020047
file:///judgement/00100021034
file:///judgement/00100021962
file:///judgement/00100022492
file:///judgement/00100022122


Water (Prevention and Control of Pollution) Act, 1978 (hereinafter
referred to as the Act) providing for the prevention and control of water
pollution and the maintaining or restoring of wholesomeness of water,
for the establishment of Board for the prevention and control of water
pollution. Under the provisions of the Act the State Pollution Control
Board constituted to carry out functions prescribed under S. 17 of the
Act which among other things provide that the Board shall inspect
sewage or trade effluents and plants for the treatment of sewage and
trade effluents and to review plans, specifications or other data set up
for the treatment of water and to lay down standards to be complied
with by the persons while causing discharge of sewage or sullage.
Section 24 of the Act provides that no person shall knowingly cause or
permit any poisonous, noxious or polluting matter to enter into any
stream or well which may lead to a substantial aggravation of pollution.
The petitioner has asserted that Tata Iron and Steel Co., respondent No.
5 carries on mining operation in coal mines/ washeries in the town of
Jamshedpur. These Coal Mines and Collieries are known as West Bokaro
Collieries and the Collieries has two Coal Washeries where the coal
after its extraction from the mines is brought and broken into graded
pieces and thereafter it is processed for the purpose of reducing its ash
contents. A chemical process is carried out. which is known as froth
floatation process. Under this process the graded coal is mixed with
diesel oil, pine oil and many other chemical ingredients and thereafter
it is washed with the lacs of gallons of water. The end water is washed
coal with reduced quantity of ash content fit for high graded
metallurgical process for the purposes of manufacture of steel. In the
process of washing large quantity of water is discharged through pipes
which carry the discharged water to storage ponds constructed for the
purpose of retaining the slurry. Along with the discharged water, small
particles of coal are carried away to the pond where the coal particles
settle down on the surface of the pond, and the same is collected after
the pond is de-watered. The coal particles which are carried away by
the water is called the slurry which is ash free, it contains fine quality of
coal which is used as fuel.

3. The petitioner has alleged that the surplus waste in the form of
sludge/ slurry is discharged as an effluent from the washeries into the
Bokaro river which gets deposited in she bed of the river and it also
gets settled on land including the petitioners land bearing Plot No. 170.
He has further alleged that the sludge or slurry which gets deposited on
the agricultural land is absorbed by the land leaving on the top a fine
carboniferous product or film on the soil, which adversely affects the
fertility of the land. The petitioner has further alleged that the effluent

Page No. 3 of 8

1514



in the shape of slurry is flown into the Bokaro river which is carried out
by the river water to the distant places polluting the river water as a
result of which the river water is not fit for drinking purposes nor it is fit
for irrigation purposes. The continuous discharge of slurry in heavy
quantity by the Tata Iron & Steel Co. from its washeries posing risks to
the health of people living in the surrounding areas and as a result of
such discharge the problem of pure drinking water has become acute.
The petitioner has asserted that in spite of several representations, the
State of Bihar and State Pollution Control Board have failed to take any
action against the Company instead they have permitted the pollution
of the river water. He has further averted that the State of Bihar instead
of taking any action against the Company has been granting leases on
payment of royalty to various persons for the collection of slurry. He
has, accordingly, claimed relief for issue of direction directing the
respondents which include the State of Bihar, the Bihar Pollution
Control Board, Union of India and Tata Iron & Steel Co., to take
immediate steps prohibiting the polution of the Bokaro river water from
the discharge of slurry into the Bokaro river and to take further action
under provisions of the Act against the Tata Iron & Steel Co.

4. The respondents have contested the petition and counter-affidavits
have been filed on behalf of the respondents Nos. 2, 4 and 5 - State of
Bihar, State Pollution Board, Directors of Collieries and Tata Iron & Steel
Co. Ltd. In the counter-affidavits filed on behalf of the respondents, the
petitioners main allegation that the sludge/ slurry is being discharged
into the river Bokaro causing pollution to the water and the land and
that the Bihar State Pollution Board has not taken steps to prevent the
same is denied. In the counter affidavit filed on behalf of the Bihar State
Pollution Board it is asserted that the Tata Iron & Steel Co. operates
open case and Underground mining. The Company in accordance to Ss.
25 and 26 of the Water (Prevention and Control of Pollution) Act, 1974
applied for sanction from the Board to discharge their effluent from
their outlets. The Board before granting sanction analysed their effluent
which was being watched constantly and monitored to see that the
discharge .does not affect the water quality of the Bokaro river
adversely. In order to prevent the pollution the Board issued direction to
the Director of the Collieries to take effective steps for improving the
quality of the effluent going into the Bokaro river. The State Pollution
Board imposed conditions requiring the Company to construct two
settling tanks for settlement of solids and rewashing the same. The
Board directed for the regular samples being taken and tested for
suspended solids and for the communication of the results of the tests
to the Board each month. The State Board has asserted that the
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Company has constructed four ponds ensuring more storing capacity of
effluent, The Pollution Board has been monitoring the effluent. It is
further stated that on the receipt of the notice of the instant writ
petition the Board carried out an inspection of the settling tanks
regarding the treatment of the effluent from the washeries on 20th
June, 1988. On inspection it was found that all the four settling tanks
had already been completed and work for further strengthening of the
embankment of the tanks was in progress, and there was no discharge
of effluent from the washeries into the river Bokaro except that there
was negligible seepage from the embankment. It is further stated that
the Board considered all the aspects and for further improvement it
directed the management of the collieries for removal of the settled
slurry from the tanks. The Board has directed that the washeries shall
perform dislodging of the settling tanks at regular intervals to achieve
the proper required retention time for the separation of solids and to
achieve discharge of effluents within the standards prescribed by the
Board. It is further asserted that at present there is no discharge from
any of the tanks to the Bokaro river and there is no question of
pollution of the river water or affecting the fertility of land. In their
affidavits filed on behalf of the respondents Nos. 4 and they have also
denied the allegations made in the petition. They have asserted that
the effective steps have been taken to prevent the flow of the water
discharge from the washeries into the river Bokaro. It is stated that in
fact river Bokaro remains dry during 9 months in a year and the
question of pollution of water by discharge of slurry into the river does
not arise. However, the management of the washeries have
constructed four different ponds to store the slurry. The slurry which
settles in the ponds is collected for sale. The slurry contains highly
carboniferous materials and it is considered very valuable for the
purpose of fuel as the ash contents are almost nil in the coal particles
found in the slurry. Since, it has high market value, the Company would
not like it to go in the river water. The Company has taken effective
steps to ascertain that no slurry escapes from its ponds as the slurry is
highly valuable. The Company has been following the directions issued
by the State Pollution Control Board constituted under the 1974 Act.

5. On the facts as appearing from the pleadings and the specific
averments contained in the counter-affidavit filed on behalf of the State
Pollution Control Board of Bihar, prima facie we do not find any good
reason to accept the petitioners allegation that the water of the river
Bokaro is being polluted by the discharge of sludge or slurry into it from
the washeries of the respondent company. On the other hand we find
that the State Pollution Control Board has taken effective steps to check
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the pollution. We do not consider it necessary to delve into greater
detail as the present petition does not appear to have been filed in
public interest instead the petition has been made by the petitioner in
his own interest.

6. On a perusal of the counter-affidavit filed on behalf of the
respondents Nos. 4 and 5 it appears that the petitioner has been
purchasing slurry from the respondents Nos. 4 and 5 for the last several
years. With the passage of time he wanted more and more slurry, but
the respondent-company refused to accept his request. The petitioner
is an influential businessman, he had obtained a licence for coal
trading, he tried to put press through various sources on the
respondent-company for supplying him more quantity of slurry but
when the Company refused to succumb to the pressure, he started
harassing the Company. He removed the Companys slurry in an
unauthorised manner for which a Criminal Case No. 178 of 1987 under
Sections 379 and 411 of the Indian Penal Code read with Section 7 of
the Essential Commodities Act was registered against the petitioner
and Pradip Kumar his brother at Police Station Mandu, which is pending
before the Sub-Judge, Hazaribagh. One Shri Jugal Kishore Jayaswal also
filed a criminal complaint under Sections 379 and 411 of the I.P.C.
against the petitioner and his brother Pradip Kumar in the Court of
Judicial Magistrate, First Class, Hazaribagh, which is also pending before
the Court of Judicial Magistrate, 2nd Class Hazaribagh. The petitioner
initiated several proceedings before the High Court of Patna under
Article 226 of the Constitution for permitting him to collect slurry from
the raiyati land. These petitions were dismissed on the ground of
existence of dispute relating to the title of the land. The petitioner filed
a Writ Petition C.W.J.C. No. 887 of 1990 in the High Court of Patna for
taking action against the Deputy Commissioner, Hazaribagh for
implementing the Full Bench judgment of the Patna High Court in
Kundori Labours Co-operative Society Ltd. v. State of Bihar, AIR 1986
Pat 242, wherein it was held that the slurry was neither coal nor mineral
instead it was an industrial waste of coal mine, not subject to the
provisions of the Mines and Mineral (Regulation and Development) Act,
1957. Consequently the collection of slurry which escaped from the
washeries could be settled by the State Government with any person
without obtaining the sanction of the Central Government. The
petitioner has been contending before the High Court that the slurry
which was discharged from washeries did not belong to the Company
and he was entitled to collect the same. Since the respondent-company
prevented the petitioner from collecting slurry from its land and as it
further refused to sell any additional quantity of slurry to him, he
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entertained grudge against the respondent-company. In order to feed
fat his personal grudge he has taken several proceedings against the
respondent-company including the present proceedings. These facts
are quite apparent from the pleadings of the parties and the documents
placed before the Court. In fact, there is intrinsic evidence in the
petition itself that the primary purpose of filing this petition is not to
serve any public interest instead it is in self interest as would be clear
from the prayer made by the petitioner in the interim stay application.
The petitioner claimed interim stay application. The petitioner claimed
interim relief from this Court permitting him to arrest/ collect sludge/
slurry flowing out of the washeries of the respondents Nos. 4 and 5 and
with a direction to the State of Bihar, its officers and other authorities
for not preventing him from collecting the sludge/ slurry and
transporting the same. The prayer for the interim relief made by the
petitioner clearly indicates that he is interested in collecting the slurry
and transporting the same for the purposes of his business. As already
stated a Full Bench of the Patna High Court held that the slurry was not
coal and the provisions of the Mines and Mineral (Regulation and
Development) Act, 1957 were not applicable, the State Government
was free to settle the same and the Tata Steel & Iron Co. had no right to
collect the slurry which escaped from its washeries. The respondent-
company filed an appeal before this Court. During the pendency of the
aforesaid appeal, the petitioner filed the present petition. The appeal
preferred by the Tata Iron & Steel CO Ltd. and Bharat Coking Coal Ltd.
was allowed by this Court and the judgment of Patna High Court was
set aside. The judgment of this Court is reported in (1990) 3 JT (SC)
533, wherein it has been held that the slurry/coal deposited on any land
continues to be coal and the State Government has no authority in law
to deal with the same and the slurry deposited on the Companys land
belongs to the Company and no other person had authority to collect
the same.

7. Article 32 is designed for the enforcement of Fundamental Rights of
a citizen by the Apex Court. It provides for an extraordinary procedure
to safeguard the Fundamental rights of a citizen. Right to live is a
fundamental right under Art. 21 of the Constitution and it includes the
right of enjoyment of pollution free water and air for full enjoyment of
life. If anything endangers or impairs that quality of life in derogation of
laws, a citizen has right to have recourse to Art. 32 of the Constitution
for removing the pollution of water or air which may be determined to
the quality of life. A petition under Art. 32 for the prevention of
pollution is maintainable at the instance of affected persons or even by
a group of social workers or journalists. But recourse to proceeding
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under Art. 32 of the Constitution should be taken by a person genuinely
interested in the protection of society on behalf of the community.
Public interest litigation cannot be invoked by a person or body of
persons to satisfy his or its personal grudge and enmity. If such
petitions under Article 32, are entertained it would amount to abuse of
process of the Court, preventing speedy remedy to other genuine
petitioners from this Court. Personal interest cannot be enforced though
the process of this Court under Art. 32 of the Constitution in the garb of
a public interest litigation. Public interest litigation contemplates legal
proceeding for vindication or enforcement of fundamental rights of a
group of persons or community which are not able to enforce their
fundamental rights on account of their incapacity, poverty or ignorance
of law. A person invoking the jurisdiction of this Court under Art. 32
must approach this Court for the vindication of the fundamental rights
of affected persons and not for the purpose of vindication of his
personal grudge or enmity. It is duty of this Court to discourage such
petitions and to ensure that the course of justice is not obstructed or
polluted by unscrupulous litigants by invoking the extraordinary
jurisdiction of this Court for personal matters under the garb of the
public interest litigation, see Bandeau Mukti Morcha v. Union of India,
(1984) 2 SCR 67; Sachidanand Pandeyv. State of West Bengal,
(1987)2SCC 295 at p 331; : Ramsharan Autyanuprasi v. Union of India,
(1989) Supp 117 SCC 251 and Chhetriya Pardushan Mukti Sangharsh
Samiti v. State of U.P., (1990) 4 SCC 449.

8. In view of the above discussion, we are of the opinion that this
petition has been filed not in any public interest but for the petitioriers
personal interest and for these reasons we dismiss the same and direct
that the petitioner shall pay Rs. 5,000/- as costs. These costs are to be
paid to the respondents Nos. 3, 4 and 5.

Petition dismissed.

For Citation : AIR 1991 SC 420= (1991) I SCC 598 = (1991) I SCR 5.

Vikas Info Solutions Pvt. Ltd.
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File No: SIA/MH/INFRA2/523378/2025
Government of India

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment

Authority(SEIAA), MAHARASHTRA)

***

Date 16/07/2025

To,

Mahesh Kunkulol
BAJAJ FINSERV VENTURES LIMITED
S. No. 208/1B, Off Pune-Ahmednagar Road, Lohegaon, Viman Nagar, Viman Nagar, PUNE,
MAHARASHTRA, 411014
mahesh.kunkulol@bajajfinserv.in

Subject: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding.

Sir/Madam,
This is in reference to your application submitted to SEIAA vide proposal number
SIA/MH/INFRA2/523378/2025 dated 13/02/2025 for grant of prior Environmental Clearance (EC) to
the proposed project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC25B3813MH5661182N
(ii) File No. SIA/MH/INFRA2/523378/2025
(iii) Clearance Type Fresh EC
(iv) Category B1

(v) Project/Activity Included Schedule No. 8(b) Townships/ Area Development Projects /
Rehabilitation Centres

(vii) Name of Project

Proposed IT/ITES/Commercial Building Project
Located at S. No. 84/3, 84/4A, 84/4B/1, 84/5, 84/6,
84/34, 84/35/A, 84/35/B, 84/35/C 84/35/D,
84/36/A, 84/37/A, & 84/38/G(part), CTS No 1215,
1217, 1218, 1234, 1257, 1258, 1268, 1271(part),
Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by
M/s. Bajaj Finserv Ventures Limited & Others

(viii) Name of Company/Organization BAJAJ FINSERV VENTURES LIMITED
(ix) Location of Project (District, State) PUNE, MAHARASHTRA
(x) Issuing Authority SEIAA
(xi) Applicability of General Conditions as per
EIA Notification, 2006 No

07/2025

MMaMaMaM hesh KKKKKunununnnkukk lol
BBAB JAJ FINSNSNSSERERERERRE V V VEENTNTTURURURURURES LIMITITITTEDED
S. No. 208/1B, OOOOffffffffff PPPuunununuu e-Ahmemememedndndndnagarr RRRRoad,d,d,d,d LLLLLoheggggaoaoaaon, Vimannn NNNNNagagaggar, Viman n nn n NaNaNaNaNagggggar, PUUUNUU E,
MAHARASHTRTRTRTRAAAA,A  4111101000 4
mahesh.kunkukukukukulooooollll@l bajajffffininini seseseerv.innnn

GrGGrGrana t of ppppriiiiioooroo  Environnnmentntntntntn alalalalalal CCCCCCClllleleleleleeeararararrananananncecece (((((ECECECECC) tto tttttheheheehehheh ppppppproroororoopopoppopop sed ddd project uununuu dddder the provision oofooo
NNNoNotificatitiiionnnnn 2006 -regardingggggg...

aam,
This isss in reference tttoo o yyoyoyy urururuuru apppppppppppplililililil caacaacatitititiiononononono ssssububububububmmmiimimimm tttttttttttteeed to SEIAAAAA AA vide proposal 
SIA/MHHHMHHMHH/I/I/I/I/INNNNFN RA2/52333333787878787878//2/2/2222/2220202025 5  dadadadadateteteted d d dd 13131313133/0/0/0/02/2/2/2/2/202020202002525252525 fffororor gggrararaaaaanntntntntnntnnt oooooof prior Envirrrror nnnmn ental Clearancccc
ththhththeeeee pprrprpropooosoo eeedede  project undddddderererereer tttttheheheehehhehh ppprorororoororr vviviv sisisiisioooonoonn ooofffff thhhththe e e EEEIA NoNoNotititiififififfiffifif cacaaaaatitititititiooono  2006 and d asass amended thereofffff.

2.22 TTTThehh  partitititiicuuuuculallll rs of thhhe eee proposososososalalalalala aarerereree aaaaaaasssss sss bbebbebebbebelloloololowwwww w :::::::

(i) ECCC IIIIdededed ntnn ificatatttioioioioonnn NoNNNN . ECECECECECC252522525B381111133M3M3M3MMMHHHHH566118222222NNNNN
(i((( i) File NoNoNoNo... SIA///MHMHMHMHMHM /I/I/IIIINNNNNFN RA2/522223333333333337787777 /2025
(iiiiiiiiiiii) )))) Clearancncnccee ee e TyTyTyType FrFrrrrresesesesesssse hhh hh hhhh EEC
(iv) CCCCata egory B1

(v) Projecct/t/t/t/t/AcAA tivitytytyty IIIIIncludeeeeeddddd ScScScScScSchehehehehehedudududuleleele NNNo.o.o. 8(b) TTTTTTooowoo nshhihips/ Area DDDDDeeeeeve elopment Projec
RRRReRR habibibiibbiliiiiittattt tion Cennntrtrtrtrtrt eeeees
Proposededededee IIIIIT/T////ITITITITITEEEEES/Commercial Building P
LoLoocacacacac teeteteteddddd at S. No. 84/3, 84/4A, 84/4B/1, 84
84/34 84/35/A 84/35/B 84/35/C 84/35/D
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In view of the particulars given in the Para 1 above, the project proposal interalia including Form-1(Part A, B and C)/
EIA & EMP Reports were submitted to the SEIAA for an appraisal by the SEIAA under the provision of EIA
notification 2006 and its subsequent amendments.

3.

The above-mentioned proposal has been considered by SEIAA in the meeting held on . The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH portal
by scanning the QR Code above or through the following web link click here.

4.

The brief about configuration of products and byproducts as submitted by the Project Proponent in orm-1 (Part A, B
and C)/ EIA & EMP Reports / presented during SEIAA are annexed to this EC as Annexure (1).

5.

The SEIAA, in its meeting held on , based on information submitted viz: Form 1 (Part A, B and C), EIA/EMP report
etc & clarifications provided by the project proponent and after detailed deliberations on all technical aspects and
public hearing issues and compliance thereto furnished by the Project Proponent, recommended the proposal for grant
of Environment Clearance under the provision of EIA Notification, 2006 and as amended thereof subject to
compliance of Specific and Standard EC conditions as given in this letter.

6.

The SEIAA has examined the proposal in accordance with the provisions contained in the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and based on the recommendations of the State
Environment Impact AssessmentAuthority(SEIAA) Appraisal Committee hereby accords Environment Clearance to
the instant proposal of M/s. Mahesh Kunkulol under the provisions of EIA Notification, 2006 and as amended thereof
subject to compliance of the Specific and Standard EC conditions as given in Annexure (1)

7.

The Ministry reserves the right to stipulate additional conditions, if found necessary.8.
The Environmental Clearance to the aforementioned project is under provisions of EIA Notification, 2006. It does not
tantamount to approvals/consent/permissions etc. required to be obtained under any other Act/Rule/regulation. The
Project Proponent is under obligation to obtain approvals /clearances under any other Acts/ Regulations or Statutes, as
applicable, to the project.

9.

The Project Proponent is under obligation to implement commitments made in the Environment Management Plan,
which forms part of this EC.

10.

General Instructions: 

(a) The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MoEF&CC/SEIAA website where it is displayed. 
(b) The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to
display the same for 30 days from the date of receipt. 
(c) The project proponent shall have a well laid down environmental policy duly approved by the Board of Directors
(in case of Company) or competent authority, duly prescribing standard operating procedures to have proper checks
and balances and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife
norms / conditions. 
(d) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponent (during construction phase) and authorized entity mandated with compliance of conditions (during
perational phase) shall be prepared. The year wise funds earmarked for environmental protection measures shall be
kept in separate account and not to be diverted for any other purpose. Six monthly progress of implementation of
action plan shall be reported to the Ministry/Regional Office along with the Six-Monthly Compliance Report. 
(e) Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986. 
(f) The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite data /
information/monitoring reports. 
(g) Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

11.

This issues with the approval of the Competent Authority12.
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n plan shall be reported to tthheheee MMMMinistry/Regionalllll OOffice along with theeeeee SSSSSixiii -M-M-MMMooonthly Compliance Report. 
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d tt t ti d th i i ffff EEEEE ii t ((P t ti ) A t 1986

The above-mentioned proposal has been considered by SEIAA in the meeting held on . The minutes of the meeting
and all the project documents are available on PARIVESH portal which can be accessed from the PARIVESH portal
by scanning the QR Code above or through the following web link click here.
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Specific EC Conditions for (Townships/ Area Development Projects / Rehabilitation Centres)

1. Specific

S. No EC Conditions

1.1

1. PP to submit report / remarks of Central Water and Power Research Station (CWPRS) in view of
excavation for five number of basements on project site which is in the vicinity of Mula River.
2. PP to submit drainage NoC.
3. With reference to the directions given by Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in Original Application No. 93/2024(CZ) vide order dt., 08.09.2024, PP and Consultant to
jointly submit undertaking that the project site is not located in whole or in part within 5 km. of the
protected area notified under the Wildlife (Protection) Act, 1972, critically polluted areas and
severely polluted areas as identified by the CPCB, eco-sensitive areas notified under Section 3(2)of
the Environment (Protection) Act, and the inter-state boundaries.
4. PP to obtain IOD/IOA/Concession Document/Plan Approval or any other form of documents as
applicable clarifying its conformity with local planning rules and provisions indicating all required
RG area as per prevailing Hon’ble Supreme Court Order. PP to obtain all mandatory NOCs from
the concerned planning authority and the planning authority shall not issue occupation certificate
unless PP obtains the same.
5. PP to prepare and implement plan to make proposed project a plastic free zone.
6. PP to ensure to achieve the standard parameters of the treated sewage as per order issued by the
Hon’ble National Green tribunal on 30.04.2019. PP to ensure that, the water proposed to be used for
construction phase should not be drinking water.
7. PP and the planning authority shall ensure that, the construction and demolition waste (C and D
waste) is collected and treated at designated places as per Construction and Demolition Waste
Management Rules, 2016 amended from time to time.
8. PP to provide electric charging facility by providing charging points at suitable places as per
Maharashtra Electric Vehicle Policy, 2021.
9. PP to ensure to achieve minimum 5% energy saving by using non-conventional energy source.

Annexure 2

Details of the Project

S.
No. Particulars Details

a. Details of the
Project

Proposed IT/ITES/Commercial Building Project Located at S. No. 84/3, 84/4A,
84/4B/1, 84/5, 84/6, 84/34, 84/35/A, 84/35/B, 84/35/C 84/35/D, 84/36/A, 84/37/A, &
84/38/G(part), CTS No 1215, 1217, 1218, 1234, 1257, 1258, 1268, 1271(part),
Mundhwa, Tal. Haveli, Dist. Pune, Maharashtra by M/s. Bajaj Finserv Ventures
Limited & Others

b.
Latitude and
Longitude of the
project site

18.53331961261453,73.9145542294831 18.53877246654685,73.91655997982569

Particularrrrssss DDDeDeD ttattt ils

Bhopal in Original Application NNoo.ooo. 99993/3/220022424224(C(C(C(CCZ)Z)))) vide order dt., 08.09.2024, PP and Consu
jointly submit undertaaaakikikikikinnnnng that the projecct sssssite is not lllloccccatatatatatedededee  in whole or in part within 5 km
protected area nnnnnoootified under the Wildlliffefeee (Protection) Act, 11111979999 2, critically polluted are
severely ppppppolololollollllluted areas asasasas iiiidedededennntified by thhhe CPCB, eco-sensitive areasssss nnnnotified under Section
the Ennnnviviviviviv ronment (PPPProrororotetetetectctctctioioioon)) AAct, and theee innnnter-state bounndadaririese .
4. PPPPPPPPP tto obtain IODODODD/I// OA/Concession Doocucuuuument/Plan Approvvalal or any other r fofff rm of docum
aapapa pliciciccababbbaba lelelelele clarifying its coonfnforo mimitytytytyty wwwwwititithhh loloocaccacacaallll plplppp annninininingngngng rules and provisions indididididicating all r
RG area aa asasaa ppppper prevavaililining g gg g HHoHoHoHon’ble Supreme CoCoCoCoC urt OrOrOrOrOrrdededddd r.r PPPPP to obtain all mandddnddaaaata ory NOC
the concerneeeed ddd plplplpp ananniniininiinnnnng auttthohohohorirrr ty andnnnd tttthehehehehee pppppplalalalal nninnnngg g g authorrrititititity yyyy shshshshall not issue ee e  ocococococcccucucupaaaaatitttt on ce
unless PP obtaaaaiininininins sss tthththt e same.
5. PP to prepepepeparrrrreeeee and immmmplplplplemememe ent plan to o mamammmmakekekekekke ppppproposed d d d prprprprp oject a plllpllasasaa titittitiitit ccccc frfrfrfrfreeeee  zone.
666. PP to enenenensuuusuure tttoooo acaaa hiieveveeve the e e e e e ststststtstanananananndaddadadadardrdrdrdrdd pppppparararararamamamamametetetetetererererere ss s s s ofofofofofof the tttrererereatatatatededed sewwwwwwagaggge as per order isssuuueuu d
HHoHH n’ble NaNaaaNaationalalall GGGGrererer en triririiiribubububububunanananananallll l l oonononononnn 33330.0.0.0 04040404.220111110100199999.9.99  PPPPPPPPPPPPP ttttttoooooo eneneeee sureeee tttthahahahat, thee wwwwwaaata er proposed to bbbeee ee u
ccconstrucucucuctiiiiiioono  phase should nonononononoootttt tt bebebe ddriiiinknknkkinininininggg wawwawaw tettter..
7. PP aaaanddddd the planning auuuuuuutthththtthththhhhoritititity yyy shhshhshallalalallllll enenenenee sususus rrrerr ttttthaahahat,t,t,t,t thehehehehe cccccconstruction and d deeeemolitionon wwaste (CCCCC
waste)))) iiisss collected and tttrtt eaeaeateteteteddd dd atatttt dddesesessssigigigignanananaatetettett d dddd plllplpplplacacacaccaaaa eesee aaaaassss ssss per Constructiiiiiononnn and DDememolitionnn
Managggemmmment Rules, 20166 amemememennndnn eddeddedd frororooroom tititt mememememe tttttooooo tittittt mememememee.
8. PP tooooo provide electriiicicciccic ccchahhhhahharrgrgrggggininininining g g g g fafafafaf ciciciccilililill tyytytytyy bbbbbbyyyy pprprprp ovovovvovovidiiddiii inininggggggggg charging pointttttts aaata  suitable placesss
MaMaMaMahhhahararashshsshtra Electric VVVVVVehehehehhehehiccciiiclele PPPPPPolololololo iciciciiicy,y,y,y,y 2222220202020202021..1..1.
9. PP toooo o enenennennsure to achiiievevevevevveeee e mmimimimimmimmmminininimumuuumumum 5%5%5% eeenenergy savivivinnngngggngggngg bbbbby y yy y y usuuu ing non-connnnvnvn eeeentional energy sooooou

An

f the Prrororoject

Details of the

PrPrPrPropoopoppoposed IT/ITES/Commmmmmmerciaii lll Building PPPPPProroooojejjjj ct LLLLLLooooco ated at S. No. 84/3,
84/4B///1111, 88884/4/4/4/4 5, 84/6, 84/34, 84/35/A, 84/35/B/B/B/BB, 8488884/35/C 84/35/D, 84/36/A, 84/3
84/38/G(part) CCCCTSTSTSTSSS NNNNNooo 12121515 122121212121717171171 1218 1234 1257 1258 1268 127
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S.
No. Particulars Details

c.
Land Requirement
(in Ha) of the
project or activity

Nature of Land involved Area in Ha

Non-Forest Land (A) 7.0631

Forest Land (B) 0

Total Land (A+B) 7.0631

d. Date of Public
Consultation Public consultation for the project was held on

e.

Rehabilitation and
Resettlement
(R&R)
involvement

NO

f. Project Cost (in
lacs) 343800

g. EMP Cost (in lacs) 2541.04

h. Employment
Details

Details of Products & By-products

Name of the product /By-
product

Product / By-
product Quantity Unit Mode of Transport /

Transmission

Remarks
(eg. CAS
number)

Total Construction area Product 614387.19 SqM -

This is a
building
construction
projec

Date of Public
Consultation PPPuP blic consuuuultltlttatatatatioioioion for the prrrojjject was held on

Rehabilitationononon aandndndnn
Resettlemememement
(R&R)
involvvvveement

NONNNN

Projojojoject Cost (in
laaaccccs) 3343 3888800000000

EEEEMP Cost (in lacssss) 2541.04

EEmployment
DDetails

f PPPPror ducts & & & & ByB -proroooodududududucts

e of thhhhhe producucucuct tttt /B/B/By-
prododododo uct

PrPPPP odddduucuucuct tt t tt / / / // ByByByByByy----
prprprpprproducttttt QuQuQuQuQuananannanantititt tytytytytyy UnUnUnUnUnnititititt MoMoMoooM ddddedeeee ooooof Trannnnnspspspspspooororo tt /

TTTTTransmisisisisisssisisisisisioooono

R
(e
n

nstruction area PPPrP oduuucucu ttttt 614387.19 SqM ----

Thi
bui
con
pro
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	Anx Q 2025-03-17 SC CA 1581_2022 Auroville Foundation vs Navroz Kersasp Mody.pdf
	2025 Supreme(SC) 482
	2025 AIR(SC) 1721 ; 2025 139 CLT 739 ; 2025 INSC 347 ; 2025 KLT(Online) 1517 ; 2025 4 SCC 150 ; 2025 3 SCR 516 ; 2025 KHC(Online) 6234
	The Tribunal exceeded its jurisdiction by issuing directions without a substantial environmental question being raised, misapplying the 'Precautionary Principle' and disregarding the statutory force of the approved Master Plan.
	(A) National Green Tribunal Act, 2010 - Sections 2(1)(m), 14, 15 - Environmental protection - The Tribunal's directions regarding the construction of roads in Auroville were deemed outside its jurisdiction, as no substantial environmental question was raised. The Tribunal misapplied the 'Precautionary Principle' and failed to recognize the statutory force of the approved Master Plan. (Paras 11, 12, 14, 19)   (B) Jurisdiction of Tribunal - The Tribunal must ensure that a substantial question relating to the environment is involved before exercising its jurisdiction. (Paras 6, 10)   Facts of the case: The Respondents alleged unauthorized tree cutting by the Appellant-Foundation for road construction in Auroville, claiming it violated environmental laws. The Tribunal initially granted an interim order to halt tree cutting.   Findings of Court: The Tribunal's directions were quashed as they exceeded jurisdiction and lacked legal basis.   Issues: Whether the Tribunal had jurisdiction to issue directions regarding the construction activities of the Appellant-Foundation.   Ratio Decidendi: The Tribunal's directions were invalid as they did not address a substantial question of environmental law, and the approved Master Plan had statutory force.   Result: Appeals allowed.
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	Constitution of India, 1950 - Article 32 – Water (Prevention and Control of Pollution) Act, 1978 - Pollution of Bokaro river water - Prevention and control of water pollution - Discharged from washeries - Seeks to issue of a writ or direction directing the Director of Collieries, West Bokaro Collieries at in the State of Bihar and the Tata Iron & Steel Co. Ltd. to stop forthwith discharge of slurry/sludge from its washeries at Ghatotand in the District of Hazaribagh into Bokaro river - This petition is by way of public interest litigation for preventing pollution of the Bokaro river water from the sludge/ slurry discharged from the washeries of the Tata Iron & Steel Co. Ltd. The petitioner has alleged that Parliament has enacted Act, 1978 providing for the prevention and control of water pollution and the maintaining or restoring of wholesomeness of water, for establishment of Board for prevention and control of water pollution - Held, Article 32 is designed for the enforcement of Fundamental Rights of a citizen by Apex Court - It provides for an extraordinary procedure to safeguard Fundamental rights of a citizen. Right to live is a fundamental right under Art. 21 of the Constitution and it includes the right of enjoyment of pollution free water and air for full enjoyment of life. If anything endangers or impairs that quality of life in derogation of laws, a citizen has right to have recourse to Art. 32 of Constitution for removing the pollution of water or air which may be determined to quality of life - A person invoking jurisdiction of this Court under Art. 32 must approach this Court for the vindication of the fundamental rights of affected persons and not for the purpose of vindication of his personal grudge or enmity - Petition dismissed.




